-y Re, certein remarks about
Dy, Ram Manohar Lohia

[Mr. Deputy-Speaker]
Hedi.dn.yth.ut. Therefore, I thiu

ference was to this party. I did not
mean any disrespect to Dr. Lohia
and I want to make that very clear.
I do not know how my friends got
this wrong impression. I say em-
phatically that I meant nothing
against Dr. Lohia and my references
were to the policies of his party.

PROF. MADHU DANDAVATE
(Rajapur): Sir, on a point of order.
Y am not going to accentuate the
situation. It is true that at a later
stage the hon. Member had ued
these words which you have one sen-
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MR. DEPUTY-SPEAKER: I think
we end this on this happy note.

18, 50 hrs,

DISCUBSICN ON THE REPORT ON
THE ACCIDENT TO INDIAN AIR-
LINES' BOEING ON 31ST MAY,
1973

MR, DEPUTY-SPEAKER: We now
take up Discussion under Rule 193 on
the Report on the adcident to Indlan
Airlines' Boeing 737 VT-EAM on the
night of 31st May, 1978, laid on the
Table of the House on the 24th July
1973,

Shri H. M, Patel,

SHR] H. M. PATEL (Dhandhuka).
Mr. Deputy-Speaker, Sir, I find that
after a very exhaustive inquiry into
the Boeing 737 air-crash on 31st May,
1973, Justice Sachar found that Capt
Nair was responsible for the air-crast
and hig co-pilot to have contributed
to it. This finding is as much a
conndemnation of the Commander as
of the organisation which could en-
trust to the care of sub-standard piiol
most sophisticated planes in the fleet
of the Indian Airlines. It is not
surprising, therefore, that Jusuce
Sachar should lay particular empha-
gis in his recommendations on buth
these aspects. He is, however, 1
Judge. ..

SHRI N. SREEKANTAN NAIR
(Quilon): On a point of order, Sir
I admit that the whole accident was
an unfortunate one. But tp pinpoini
on the pilot and the co-pilot the
things which have not been proved
in the inquiry and the report is very
unfair. They are not here in the
House to defend themselves. It is
hitting on a dead Body. Because thev
are almost dead,

MR. DEPUTY-SPEAKER:
discussing the Report. If the names
figure in the Report, you cammot help
referring to them.
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SHR; H. M. PATEL: I have enly
referred to the findings. I have not
made any reference to anybody.

1 was saying about these two as-
pects, the pilots and therr trawing
and the responsibility of the managa-
ment. In this connection, it is re-
levant (0 note that there hLave been
a number of crashes in the Jast three
years which have been fatal crashes
and there have also been a large
number of crashes which have not
fatal. After all these crashes, tnere
have been inquiries, some held by the
D.G.C.A, under the instructions of
the D.G.C.A. and others have been
judicial inquiries. But it is surpris
ing that not one of these reports was
published, not until this last inquiry
was held by Justice Sachar.

1t made one wonder why these re-
ports were being suppressed. The
public was never informed as to
what were the findings of these in-
quiries. That it was desirable, that
it should have been done, is evident
from these instances, I will give only
two instances. There was an AVRO
crash at Madurai in 1070, I think,
and the Judge who conducted that
inquiry recommended that there
should be a daily medical check up
of pilots. This recommendation, it is
quite evident, was never given any
effect to. Had it been done, it is
quite possible that we might not have
had the Avro crash which took place
in Hyderabad. The finding of that
inquiry was that this was due to the
fact that the pilot instructor was an
alcoholic and that fact that he was
an slcoholic was known t{o almost
everybody, who was anybody in the
Indian Airlines organisation and even
to the Director of Airlines Safety.

Similarly, Justice Sachar himself
condycted an into the Fokker
Friendship crash near Delhi and one
of his recommendations was that the
PIR should be installed in Delhi
This is the same recommendation
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which he now repeats. These navi-
gational aids are undobutediy of great
asgistance, It is true that the non-
functioning of ILS was not found to
be a contributory factor by Justice
Sachar in this particular case, but
he goes on to say that, while il was
the result of the mustakes commutted
by the pilot commander that the
crash took place, in the kind of
weather that oblained on 31st May,
had the ILS been functioning effici-
ently, 1t would have helped. That
1s as good as saymng that not fune-
tioning efficiently of these aids coud
cause a crash,

My mam point, however, is that,
when these earlier crashes were in-
quried into, they did lead to certain
recommendations ta which the c¢ivil
Aviation Ministry paid, apparently
no attention whatsoever,

I would go on to the recommenda-
tion of the Sachar Committee relate
to puot training and where the res-
ponaibility should rest for the selec-
tion of check pilots, instructors and
examuners. Why are check puots,
mstructors and examiners impostant?
It 1s because it is they whe check
the phiots and decade about their
fitness, switablitiy, etc, to hold the
command and so on. And these are
selected today by a Selection Board
on which five of the members are
virtually nominees of 1CPA, Indian
Commercial Pilots’ Association, and
the sixth is a nominee of the Direc-
tor of Operations or Operations
Commercial Pilots’ Association, and
Branch, That means, in effect, 1t is
the pilots themselves who decide who
awrcraft, It means the stage at which
are to be selected, who are fit, who
are not fit. The Association has vir-
tually laid down the cmteria which
should govern these selections and
the Civil Aviation management have
acquiesced into being coerced virtual-
ly—I can use only that word—to
accpeting the criteria which could
only lead to sub-standard pilots
whereas tne whole idea behind having
check pilots, instructors and examiners
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is to see that we have pilots of a
sertaip ; that a certain stan-
dard of efficiency is maintained, It
is ultimately the pilot's competence
which ensures the safety of an air-
craft. So, the first few recommen-
dations of the Sachar Committee re-
late to this and I may read them out.

“The Indian Airlines manage-
ment....

16 hrs.

This is the first recommendation. In-
cidentally, I would like to say one
other thing that when the statemen’
wag made in this House by the Min-
ister, the summary gave only the
findings of the inquiry but virtually
made, except for a passing reference
to the need for more navigationa] aids
no reference to the recommendations
contained in that report. After all,
the public were most interested in
knowing what these recommendations
were, Not only that, I do feel and
1 consider it as a legitimate gricvance
of this House, that to this, day, only
a few copies have been made availa-
ble to the members though a copy
was laid on the Table of the House
One has to go to the Library in order
to refer to it. This was supposed to
be discussed in this House but suffi-
clent copies are not made available
I think quite g few days have passed
gince the report was made available
to the House and adequate number of
coples could have been made casily
available to the Members.

Now, I come to the recommends-
tion. It says:

“The Indian Airlines management
must, in the interest of effcient
econduct of operationss and safely, be
exclusively responsible for selecting
the chueck-pilots/instructors/cxami-
nere.”

This is the first recommendation. This
was something which was quiie ob-
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- vious but they allowed it to let the

authority pass from their hands into
those of ICPA,

The second recommendation is:

“The prerequisites for appoint-
ment of check-pilots/instructors,
:‘J;;minersappmtobeonthelow

I emphasize this fact—‘appear to be
on the low side’.

“... and senlority seems to play
an important part for such appoint-
ments. It is essentia] that pilots
only with high professional skill be
selected, trained and appointed....”

Something again which is quile olLvi-
ous.

“The Indian Airlines may consi-
der the introduction of a Central
Training Scheme for the training ot
check-pilots/instructors/examiners

L]

Here, I would like to mention that
such a scheme had been introduced
or it had been decided to be intro-
duced in the Indian Airlineg organisa-
tion. Why was it allowed to be
dropped? 1 do not kmow. But, cer-
tainly, it was realised that such an
establishment, such a central organi-
sation throughout these people should
be checked and trained was desirable.

“....Merit,...”

says Mr, Sachar:

«_...should be the criterion rather
than seniority. Training should be
placed under a highly centralised
contraol,”

As 1 have said, these are foirly ob-
vious recommendations and it doer
not seem to have struck either the
Civil Aviation Ministry or the Indian
Airlines M or the Clvil
Aviation authorities that the Ilatest
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were made, the 8th, 9th and 10th
recommendations, that the PAR should
be installed at Palam, tha th. ap-
proach facilities at international di-
versionary airflelds should be of the
same standard as at international air-
ports, and that the air safety organi-
sationg of the DGCA and the Indian

its duties and placed orders, worth
several crores, for these equipmenis.
I do not know why they had to wait
unti] so many deaths took place.
There have been several crashes Lut
it is only because the last crash at-
tracted so much public notice, because
it led to the unfortunate passing away
of one of the really great men of this
country, because of public conscience
being aroused, that the Ministry of
Civil Aviation woke up to its duties.

The point that the international
diversionary airflelds should be provi-
ded with the same approach facilities
is also something to which I would
like fo make a special reference here,
because, it was the absence of such
facilities which led to the unfortunate
crash which happened recently in
Calcutta. If such facilities had been
provided at Panagarn there would
not have been such a crash. I am
mentioning the obvious nature of
these recommendations. Some of the
other recommendations should also be
noted. One of the recemmendations
says:

“Checks on PIC endorsement are
' gll done by check pilots. It is con-
sidered that the last two checks
should be done by examiner of the
rank of at least operation manager.”
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aircraft. The importance of this is
self-evident. And therefore it is that
Justice Sachar says:

—"Last two checks should be
done by examiner of the rank of at
least operation manager.”

That is, by some one higher than the
check pilots. And, about the check
pilots I have already said that there
is an unsatisfactory method of selec-
tion today. Their next recommenda-
tion is also most important. It s
surprising that it should be necessary
to make it. It says:

“It is considered desirable that
the knowledge of aircraft, technical
emergency procedure and of asso-
ciated subjects be tested of all pilots
at least once a year by an examina-
tion in writing.”

This indicates that Justice Sachar was
impressed by the fact that pilots did
not possess that degree of knowledge
that they should posses of these ve.y
important matters. Next is also about

the same subject. If says:

“To afford pilots practice in ins-
trument flying and emergencies,
there should be a procedure of two
six monthly continuation training
in aircraft/simulator.”

—something which is done every-
where, Why in India we should be
lagging behind, I do not kmow, Sir.

The next one jg this. I quote:

“The Indian Airlines should re~
consider its present policy of having
two commanders on a flight for one
way command which is at present
creating training problems in Indian
Aijrlines.”

The problem is, that when there is a
shortage of trained personnel a train-
ing problem is created by their waste-
ful use. And thus is something again
which was enforced on the Indian
Airlines by the ICPA.
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Besides creating a training problem,
it is financially also an unsound'pro-
position. The next one is about co-
pilot. He was not being checked at
presenit for his proficiency. It is dea-
rable that the proficiency of co-piiots
should be checked before they are
released as co-pllot's. While is it
that the adequacy of proficiency of
the Co-pilots is not checked? It is
obvious that the Ministry of Civil
Aviation have not bothered about it.
The next recqommendation is that the
co-pilot must be made aware of s
contribution to safety of the aireraft
is obvious and self-evident.

I do not wish to take much
moré time of the House on this, The
D.G.CA’s organisation has also been
found to be wanting in several
imporfant respects, I may mention
that I was surprised when I read in
Justice Sachar’'s Report a reference
to the fact that the D.G.C.A. who was
represented by a Counsel, put in a
request that:

“The enquiry should be confined to
the causes of the accident and
things immediately connected there-
with and not concern itself with
matters which though connected
with aviation safety did not arise
directly out of the cause of the acci-
m ”»

Surely, the D.G.C.A. should have
been most anxious to see that what-
ever Pacts and findings are relevant to
ensure the safety of an airline travel
in thig country, should be brought out.
After all, Justice Sachar was geing
to make his observations not drawing
upon his imagination but on the basis
of evidence'that would be led before
him, documents etc. placed before
him. The D.G.C.A. who iz himself
supposed to look after the safety has
not been as diligent in this respect
as he should have been. It is obvious.

I havé a few more points and I
shall have done. I think there is one
otirer obdervation, again, an incidental
one, which has been made by Justice
Saclar in this regard. That ig this.
At preseit it is the D.G.CA, who is

aceldewt o' 1A, 3 /
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responsible for hoiding an enquiry
into .évery accidest that takes place,
In the D.G.C.A. there ig a Director
of Air Safety, He i responsible to
D.G.C.A. who is alsa under the same
Ministry and the same Minister, Js
it not desirable that such inquiries
should be held wunder independent
auspices so that they inspire wun-
fidence in the public? Now, the
Minister must have known that this s
somethung which is clearly important.
On the game analogy that the railway
accidents are always enquired into Ly
an organisation which is located in
another Ministry, that is, the Minis-
try of Civil Aviation the organisatien
responsible for inquiry into air acci-
dents of a major should be located
in another Ministry than the Minis-
try of Civil Aviation. The Minister
of Civil Aviation should have been
aware of the necessity for having en-
quiries conducted independently, This
is one of the most important recom-
mendations, and it should be accep-
ted. I do not wish to take much
more of the time of the House, and
1 would like to conclude by saying
that all this points regrettably to the
fact that the various agencies, the
Ministry, the DGCA and the Indian
Airlines and the Department of Civil
Aviation have all been found gravely
wanting in the discharge of their duty
in a very important direction, that is.
ensuring the safety of those who fly
in Indian Airlines which is managed
by them, The way in which certain
things have been handled certainly
affects the image of this country. 1
would like to refer here to the Japa-
nese aircraft accident or crash. There
wag an inquiry into it and the Japa-
nese brought in certain experts who
tendered evidence. One of them
came here and wrote a letter which
had appeared in the Times of India,
dated the 25th July, in which be says
that he gave evidence and that he
also offered .to give whatever techni-
cal help he was in a position to give
gs an expert. Far from being accord-
ed any facility, he was threatened
with the Defence of Jndip Rules if
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he came anywhere near the alrport
air-control buildings. What grave
ankiety does this display for learning
it there was anything wrong with our
equipment and facilities. After all,
there should have been nothing to
hide. If the sugestion was merely
that the ILS probably functioned de-
fectively,—the ILS had been function-
ing defectively off and on it had been
imported from abroad,—and if a
foreign expert was there—it muy be
that he was an American expeort—
there wag nothing wreng in taking his
advice; he cowld only have been help-
ful to us; he might have elicited this
information, in fact the reply would
have had to be provided by the manu-
facturers of the ILS. But, no, instead
of that....

SHRI INDRAJIT GUPTA  (Ali-
pore): They have invited their man
here; Mr. Taylor has already come.

SHRI H M. PATEL: I am only
referring to what took place at the
time of the Japanese aircrash. The
result is, and this is what I consider
most deplorable, that up to this day,
the Japanese are quite definitely
satisfled that during this inquiry
they did not have as fair a deal as
they should have.

Since you are ringing the bell, Sir,
I would conclude by saying that to
my mind this really should have been
the occasion for the hon. Minister to
have tendered lus resignation. This
was the occasion, not the occasion
when the Hyderabad aircrash took
place. Now. the results of the in-
vestigations are available; the in-
quiry 18 over; the findings are there
and the findings show clearly what
an amount of negligence, if you like
to say, what amount of carelessness.
or if you prefer, indifferent adminis-
tration was ther2, For all
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SHRI A, P. SHARMA' (Buxar): At
the very outset, I would like to ex-
press my heart-felt sorrow over this
sad accident which took away many
valuable lives, ineluding that of our
important party Member and Minis-
ter Shri Mohan Kumaramangalam.
After the publication of the repart
of the Justice Sachar Inquiry Com-
muttee, I do not think that there was
any necesgity for a discussion en this
subject. The report of the committee
of inquiry hag clearly indicated the
causes of the accident and who was
responsible for it. After hearing the
specch of my hon, friend Shri H. M.
Patel who has initiated the debate, 1
do not feel that he has made any im-
provement over the suggestions con-
tained in the report.

As a matter of fact, Government
have already taken certain measures
to 1mprove upon the working of this
department even before this report
was published. I would like to re-
count some of the steps taken under
the able guidance of our Minister,
Dr. Karan Singh. ‘Therefore to say
that after the publication of this re-
port of Mr, Justice Sachar all these
measures have been taken is not cor-
rect. They have already made chan-
ges In the management of IA and cer-
tain other measures have been taken
to improve the working, wherever
they found it necessary. They hawe
also set up an expert committes to
g0 into details and suggest what more
changes are necessary.

I wag amused to hear the argument
put farward by Shri Patel that the
pilot was a sub-standard pilet. In
his report, Justice Sachar has said
that Capt. G. P. B. Nair and Capt.
B. N, Reddy had wvalid licences for
operation of the flight.

SHRI INDRAJIT GUPTA: Has he
read the whole reporty

SHRI A. P. SHARMA: Justice
Sachar has sard that both
Capt. Nalr and Capt. Reddy
were qualified to undertpke
the fMght. Capt Nair and Capt
Reddy were physically and mentally
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Then he referred to the improper
working of the TILS, I do not know
whether when Shri Patel was in ser-
vice and had been Secretary to many
Ministries, he had an opportunity to
work in the Ministry of Transport
end Civil Aviation also. But it is
wrong to say that if the ILS does
not function, a safe landing is not
possible, Even without the function-
ing of the TLS, safe landing can be
had. In many air fields whare ILS
is not provided, landing takes place
. Even in the report of Justice

accidemt o IA. 280
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ever they have found that something
is lacking, Therefore, in my opinfon,
I feel that no blame, in view of

clear judgment of Justice Sachar,
be apportioned either to the Ministry

Therefore, the theory of Mr. Patel
that now ig the time that the Minis-
ter should offer his resignation is
absvlutely untenable, and we hope

that the Minister will not agree to
this

16.27 hrs.
[DR. SaraDISH Roy /n the Chair]

SHRI JYOTIRMOY BOSU: Mr,
Chairman, Sir, Mf. Pate] should have
realised one thing, that in this Go-
vernment, Ministers resign convenient-
ly; when it is inconvenient for them
they forget about it. So, let us not
talk about that

There is a Government, we find,
which has specialised i1n lamenting,
not in performance, not in execution,
not in running the department pro-
perly but in lamentation. When some-



281 Dischsiion an Report on SRAVANA 18, 1885 (SAKA) accident to 1.4.282

This department is dominated by
the Secretary end his benshmen,
This constant compluint we have been
heering about his Ministry, that it is
dominated by bureaucrats. A thor-
ough probe is necessary on the work-
ing of the flying section; I am not talk-
ing about tourism at the present
moment. A thorough probe is neces-
sary on the functioning of these three
units, particularly—the Ministry, the
Clivil Aviation Directorate and the In-
dian Airlineg Corporation. It is abso-
lutely necessary. If we so desire, if
the House so desires, the Public Un-
dertakings Committee should create
a special cell for i1t and institute a
thorough probe because we have come
to the edge of our patience and we
are really tired and fed up with the

inefficiency and the malady that occur
often,

Even a few years ago, our air safe-
ty was pretty high. To quote an
authority—I am not an authority and
I have read it somewhera else—we
are below 50 nations ip the world, Mr.
Minister, I beg of you not to quote
from the Illustrated Weekly of Inda
where a very impressive article has
come out. But it is neither fish nor
flesh, it does not take you anywhere
Unless there are enough data shown,
any quotation from that article will
really amount to misleading this
House, This responsibility has to be
equally shared by the Minister, the
Ministry, the Civil Aviation Director-

ate and the Indian Airlines Corpora-
tion.

Four or seven—] am not very sure
—{fatal accidents have occurred since
1970, and a hundred accidents were
averted. This shows a total failure
of observance of air safety.

I read from the report of Justice
Sachar—L was able to get hold of a
copy with great difficulty, and in
fact it amounted to sheer stealing be-
cayse it has not been made available,
with a purpose in mind—(Interrup-
tlons),

Boeing on 31-5-173

AN HON. MEMBER: You are known
for that.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): 22 copies have been sent to
the Lok Sabha.

SHRI JYOTIRMOY BOSU: For 524
Members?

On page 120 of the report it says:

“A statement prepared by this
witness as to the serviceability of
the fire appliance at Delhi Airport
with effect from February 1, 1872
to May 31, 1973 will show that the
water how has been grossly inade-
quate for most of the time. Bet-
ween the period 1st April, 1872 to
31st March, 1973 there were hardly
19 days when water availability at
the airport was....”

Twus is a simple thing. I am saying
this because I want to show that even
a gmall thing like the supply of water
for doing fire fighting was not being
looked after.

I now come to page 123:

“It is not as if..on May 381, 1878,
various services ie, fire tighting
safety service etc., were not ade-
quate for unforeseen and sudden
reasoni. One can accept the ade-
quacy of certain services on any
particular day, because of some
justifiable reason. But as the facts
previously mentioned show this
estate of inadequate facilitles has
been a regular feature and I have
not been able to find any justifisble
reasons for this to have been allow-
ed to persist for so long It is &
matter of great regret that the fire
fighting media and rescue services
should be at such low percentage of
the prescribed capacity at one of the
most important international arrport
of the country 1ig Delhi Palam
‘What is worst is that such live con-



283 Discussion on: Report on  AUQUST

{Shri Jyotirmoy Bosu]

ditions should have esisted for years
with out any action having been
taking all these years,”

That is the deplorable condition.

Pilots have repeatedly alleged fail.
ure and malfunctiomng of eguipment,
Your DGCA is Dr. Ramamrutham, 1
have g little dossier about him. You
may kindly refer to these points in
your teply. Is it a fact that this gen-
tleman was rejected by the UPSC al
though he was the senior man of the
senior-most man?. Was he rejec-
ted by the UPSC or not? 1s it also a
fact that the UPSC bas raised objec-
tions because you have appointed him
as DGCA superpeding their recom-
mendations? Ig it also a fact that as
gentleman called Gidhwani was sel-
ected by them but was not given the
job and shunted out elsewherz! Is
it due to some political pressure of
some party boss of yours? Was the
vpointment subject to the condition
that he would technically advise on
selection, he will create no difficulty
in the matter of selection and purchas-
es of aircraft and for the contract for
the purchase of crash fire tender,

Strangely enough two accidents have
taken place at the same time site with-
in one year. Could the hon. Minister
tel]l us: Did he ever enquire if any lo-
cal factor had been contributing to
“hig? If he had enquired we want to
have the documents laid on the Table
of the House. You should see the
amount of money that people have
pdld you during the fourth plan.
The outlay has been a bucketful of
money. That money has been given to
you'anil ysu have made a mess of the
whole thing, The amount is: civil
aviation—Re. T2 crores; Indian Airlin.
es—Rs. 58 crores; Air Indid—Rs. 60

i

This-is a poor country where a man
bardly gets Rs. 20 a month, They
have been coatributing crores of rupe-

and you have beep playing with

been most mriserable. In returm for
that money what is the performance?

9, 1078 - ccoidens to LA. ' 284"
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What mismanagement and nefMciency
we bhave seen. It calls for eficiéncy,
soundness and sdourate’ sefviceability
of equipment. You are trying to
make an outward show, a statug sym-
bol. ¥ou have spent more money for
civil construction in Palam for interior
decoration and for fresco paintings on
the wall than on having a sound and
matching ground landing navigational
equipment. If anybody goés to Palam,
you will see that every day the in-
terior decoration is being changed.
There are beautiful laminated plastics
and beasutiful photos. Millions of rup-
eeg have been spent. But when you
came to the matching navigational
landing equipment, it is next to noth-
ing.

You have a wonderful adviser in
Mr. Buck Minister Fuller, I never
heard of this name before. The proof
of the pudding is in the eating. I do
not know who he is and what his
credentials are and how close he is
to your department or to your depart-
mental personel. I am not aware
of these facts.

You had snnounced the appointment
of a high-powered review commitiee
after this accident and the committee
wag to visit Calcutta, Bombay, Mad-
ras and Delhi Why is it that you
have not included any electronic en-
gineer? Don't you feel that this team
will have more to do with electronic
gadgets than anything else? From
31st May to 9th August, more than two
months have passed. Whene is the
committee? Have they visited any
place? Have they given a report?
Please lay it on the Table.

What about Dum Dum which was
once the busiest airport? We know
under your regime it has been down-
graded gradually every day. ‘The
International Civil Aviation Organi-
sation says that Dum Dum has only
the minimum facilities available, We
know the eastern region must decay
and decay further unless they rise
in revolt. But what about the bura
sahebz anill tycoons who are flying
there because the natural

|
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are in the eastern region? Dum Dum
hes the minimum facilities. There are
gentlemen in London who have writ-
ien clearly that Palam is a a great
disadvantage as far as pilots of in-
ternational airlines are concerned.
Times without number they have said
that Palam is not a likeable airport.
Your ILS-Instrument Landing System,
it some of my friends know what it
is—is more on the list of out of order
than it 1s 1n order. On that vital day-
31st May-this vital landinz equipment
was out of order and it was out ot
erder for 34 days at the tum of the
year. You can deny 1t but we
would like to have documentarv evi-
derce. We do not want to be spoon-
fed with cock-and-bull stories by your
bureaucrats. The Indian and foreign
pilots complain that even when the
ILS functions, it gives false bearings.
You cannot even keep vour airport
free from vultures. The other day
three aircraft had to be diverted to
Bombay. The Qantas chap was grum-
bling like anything. I had gone to gee
somebody at Palam. You cannot fire-
fighting You cannot keep vour ILS
all right You do not have a preci-
sion aporoach radar. You cannot keep
cows away or even wood-peckers away.
You cannot keep dead bodies away.

The malfunctioning and absence of
nawgational and landing aids is one
of the main reasons for this disaster
When pilots report malfunctioning or

defect, they hardly take any action.
It is inadeguacy of modern landing
equipment, inadequacy of sgkilled

hands, inadequacy of maintenance
resulting in poor funectioning and fre-
quent power failure. For Gnd's sake,
let the House know how many times
there was power fallure at Palam
during the last six months, how long
it lasted and how long did the stand-
by generator take to take it over.
The stimates Committee had very
strongly recommended that there
shiduld be a separate bodv-as Mr Patel
vightly said-of people not connected
with the Ministvy, who would not be
trowbeaten by the minister or the
secretary of the department when they
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draft the report, who should enquire
into accidents. When you have aca-
dents in coal mines, the Department
of Labour enquires. In Railways, it
is the Civil Aviation and Tourism
Minisiry which enquires. Of course,
it 1s more or less that bullocks are
made to carry the wheel Why is it
that you are so reluctant to have a
separate Mimistry for conducting the
mquire” What hag the Sachar Com-
mission report said about this. It
says:

“The argument was that as the
investigation under rule 70 is car-
ried out by a person who is appoin-
ted by the DGCA, i1t may be difficult
for him to pay sufficient attention
to the faults which may have been
occasioned by the lapses on the part
of the Civil Aviation Department.
It was suggested that itw ill lead
to the greater confidence in the pub-
lic if imtial investigation was done
by a body which was not under the
same Directorate of Civil Aviation
and was under other Ministry.
There aprears to be force in the ar-
guments "

Then the Report says:

“I feel that the Government may
consider this question whether it
may not be consistent with instilling
greater confidence in the machinery
of investigation, that it should be
conducted by Directorate under a
Ministry different from that of Civil
Aviation

1 would like the Minister to give a
satisfactory explanation before this
House today as to why they have come
to the conclusion that they could not
accept the recommendation of the
Tstimates Committee on this point.
Why is it that you are som uch resis-
tant to this idea of having a separate
set-up unlesg you htave g0 many skel-
etons in the cupboard

1 had a long correspondence with
Dr. Karan Singh last year. In his let-
ter he had stated:
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“ln view of the fact that Palam
already has a categury Il instru-
ment landing system, the reliabulity
of which is testsd regularly....”
of investigation, that it should be
This is incorrect. It i only categody

"l nught mention that the Inter-
national Air Transport Association
has nformed the Department of
Civil Aviation that where there is
a full instrument landiny system,
permutting operations to an appro-
veg minima, the Association does
not require a PAR.”

The previous Court of Inquiry as also
the present court have actually recom-
mended PAR in gddition. Then he
says:

“In the United Kingdom also, the
Civil Aircraft Control Advisory
Committee has agreed’ in principle
that precision approach radar equi-
pment cun be progressively with-
drawn.”

It is m Bombay. Then he says.

“The procedure for investigating
aireraft accidents is laid down in
the Aircraft Rules, 1937. There are
three different types of enquiries
poasible,”

In USA all air accidents are invest:-
gated by a technical standing commit-
tes, Why are you not doing it? Here
the DGCA 15 Invested with this power,
although it ig very undesirable. There
ure 50 many things mentioned in this
letter which are not true. I am re-
leasing it to the press to show that
the Minister has been deliberately
misleading us.

Even the Minister did not dare in-
clude independent experts from De-
fence Ministry or IATA or ICAO.

During the Japanese Airlines en-
quiry there was complaint about the
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LLS.. During the same night one
IAC pilot also complained about the
same things. In Decembsr 1972 the
glide path components of ILS at Delhi
and Calcutta were out of order., Why
1s it that you have no precision ap-
proach rader? There is very little co-
ordination between the Director of
Aurports/Air Routes and Communics-
tions even in internmational airports.
We can imagine the position in re-
gional and smaller airports.

Recently one ILS designer gave a
pretext that external disturbance was
affecting its working. Although he
gave a good blanket certificate. he
passed on the buck by saying “erratic
behaviour of ILS may be due to fault
in plan”. Did you conduct any check
at any time on the complaining planes?

Now you have approached the Plan-
nin Commission for a sum of Rs. 15
crores for navigation and landing
aids. But you did not think about it
while purchasing the planes.

You have now created four posts of
Controllers of Communication, Do
they sil in Palam or do they relax at
Safdarjung? You allow the petly
officers to look after this.

About this Antena, there is another
story. The Ministry sat over it and
imported an aerial which was of a
different variety altogether. The old
one was repaired and fitted. A new
one could not be fitted. It is lying
idle.

About the pilots and personnel, the
Indians do not make bad pilots. About
the C.T.E,, Hyderabad, Training and
Refresher Course, while Capt. Mistry
was alive, it was good and the rate of
accident was low. Since his death it
is fast deteriorating.

Why no simulator for the LA.C. for
training on emergency? Why it is for
Air India but not for 1.A.C.1 Why is
it that pllots were gent to Parisa? Why
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Sepior puots gre made fo two or
three types of aﬁ:ratl. Can%:m drive
a trobk tdday and a Standsrd' Herald
car tomprrow? You eannot do it

About Capt. Nair; he is a syb-stan-
dard pilat. The Americag trainer has
quite clearly said that he never made
the grade. Just because in 1970, when
the pilot went on strike, he was a
“black leg", a strike breaker of 1970,
you showed him a favour. That 18
why you favoured him with the com-
mand of Carvalle, with the command
of Jet, with the command of Boeing
737 He was never to fly this type of
aircraft.

Lastly, T want to say, you bought
the aircraft for which your party took
money, Rs. 15 lakhs. For the purchase
of aircraft, last year, not you but
your party took money. I have full
information about 1t.
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SHRI INDRAJIT GUPTA (Alipore);
I find it a bit difficult to share the
levity which some members are try-
ing to inject into this debate. I know
that' no postmortem can bring back
the dead. But it should at least serve
some purpose for the future. [ &m
not going to deal in the few munutes
that I have at my disposal with the
specific circumstances of this accident
which took place on the night of the
31st May. I have no doubt in my
mind after going through this report,
that the :mmediate and direct cause of
the accident was human failure on
the part of Capt. Nair and perhaps, to
a lesser degree, of hus co-pilot. Now,
we can say say ‘That is enough’
That is what my friend, Mr. A. P.
Sharma tried to make out: *The pilot
was responsible. So, the matter ends,
let us say ‘Amen’ till the next acci-
dent takes place’. 1 am afraid I can-
not share this kind of a superficial

point of view.

About the accident itself, there are
some disquieting features. But I have
no time to go Into them. As long as
the aircraft was still in the air, it
was under the command of Capt Nair
who has been declared in this report
to be technically equipped, holding a
technically valid licence, havinz been
in very good health. physical. mental,
and s0 on Nevertheless anvbody who
goes through the training report of
Capt. Nair as recounted in pages 28-
29 cannot but have some feelings of
disquiet. The training record, the
remarks which have been entered into
in hig training record by his trainers
both foreign and Indian, is far from
satisfactory. However I am not go-
ing into that at the present moment.
Secondly, atter the plane had crashed
the first person to reach the site of
the accident within 20 minutes of the
crash was FL Lieut. Anfl Kumar who
was residing perhaps at the Vasant
Vihar locality. The other point which
remains Is this. When did any one
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from the DGCA~reash the site of the
accident? Whes did body, mgsponsl-
ble in t;he Dli%ctor:tzy (54 AFirz?SaMy
actudlly redch the site of the accident?
According to thia teport Mr. H. B
Singh, Deputy Director of Air Safety,
reached the s.te of the accident at
0015 hourr vn 1-6-73. The plane had
crashed ghortly before 10 O'clock 1n
the prerious night. He reached the
site of the accident at guarter past
mid-night. And the report itsell
further points out that all except four
of the survivors were helped and
looked after and taken to hospital by
private parties, by private persons und
not by any official agencies, All these
things have some implications, 1
don't want to drag those implications
now,.

Sir, what I am concerned with
mainly is something else And that
is, with regard to what 15 civen in
page 139 of this report. Mr, Sachar
has guoted extensively from the
Manual of Aircraft Accidents. I may
be permitted to quote one or two
paras.

“Aspects of safety totally uncon-
nected with the circumstances or
chain of events leading to the acci-
dent are often revealed during the
the investigation with a resultant
benefit in terms of effective accident
prevenlion. Investigators should not
be inhibited from investigating
these matters or from drawing
attention to them merely because
they are not related to the cause of
the accident.

Some aireraff aceldents have re
sulted from organisational defects
or weaknesses in managements.”

Then he goes on lo say—
¢ Similarly, ambiguous instructions,
and those capable of dual inter
pretation may also bave existed.”
And then he goes on:

“It may therefore be necessary to
inquire closely into other organisa.
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tions qr agencies not immedialely
or directly samcearned wnth the cur-
cumstances of the agcident but
where action op lack of 3 may have
permiited or -even caused the agci
dent to happen.”

Mr. Sachar says

“I have delat in thus 1nvestigation
keeping the ahove approach 1n
ww "

It 15 not enough just to put the blame
on the pilot and say ihe matter ends
there

SHRI A P SHARMA 1t 1s for that
purpose that the Committee 1s going
inio the matter

SHRI INDRAJIT GUPTA Even if
Dr Karan Singh were to leave the
post I can never recommend you to
occupy 1t I say, thig matter should
be treated with all seriousness and
paramount consideration for safety ]
dont see what it has got to do with
party pohtics

The paramount point 1s the safety
ol passengery, and awrcraft Nothing
else matters ] have to run very
qu.ckly through some of the points—
observations ~which have been made
by the enquiring judge These are
summarised from this Report I am not
going beyond the pages of this docu
ment both for the sake of relevancy
ar¢d Leciuse ] want to be fair to the
Minister There are lots of materials
on the subject relating {o the general
working of the airlines and the Civil
Aviation Department which I do not
wish tfo bring in I shall now deal
with thus document because, the debate
15 supposed to be on this On page
38 we find that no comes are main-
tained by the DGCA or by the
Indian Airlines of the entries which
are made 1n the Pllot's hcences re-
garding their proficiency checks
Entries are made in the lcences of
the pilots But no copieg of those
éntries are maintained either by the
DGCA. or by the Indlan Airlines
1f a pilot's Ycence happens to get lost,
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it 18 impossible to find out what were
the entnes m his licence On page
38 you wnll ind that the proficiency
dHécks which, normally, aré supposea
%o be done every smx monfhs, were
Biven up Why? They were given up
due to ‘opetational exigencles and
non-availability of eircraft and cheok
p:lots” Thig 1s how 1t 1s gowng on for
years together The Manual ‘lays
down that 'proficiency checks should
pe operated every six months This
tung was changed and relaxed into
saymng that 1t 1s enough 1f 1t 1s done
so that a4 period of more than eight
month. ha. not been exceeded after
the previous check Why was this
doné” Why was this practice given up?
“hal' was given up due to operational
, exigency and non-availability of am-
craft and check mlots I am not
making m, commenis—] am just go-
ing on See page 53—Radio and Nawi
gational Facilitiés It 15 g fact and it
has been made quite clear by the
judge that 1if the ILS (Instrument
Landing System) 15 not working at a
particular moment on a particular
dav 1l does not mean that other fac:-
hties are not available It does not
meant that the awrcraft cannot land
¥athout this or that facihity That is
nof my argument at gll Nevertheless,
facts have emerged If you wish to
gloss over them., I shall not mnd
that But the fact remains that, on
the might of 31-t May, 1973 the ILS
—Instrument Landing System —was
unseriiceable, TLS Glde path was
unserviceable the A SR—Aurfleld
Surveillence Radar—was unservice
able You can say what does 1t
meatter when other things were avail
able? Then whv have we Installed all
these thing«? I do not sav that these
will never go out of order because,
after nll they are mechanical devices
But, the point 1s that Mr Sachar says
in hig report on page 140 as follows —

“Of course in a weather like that
which prevailed on 31st May 1873
the availability of IL S is certainly
of great help and much more impor-
tant than the other navigational
ads”
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The wards he used are ‘much more
important than the other mavigational
aids. ‘No spare antenna was available.
The antenns had been damaged. You
have read about it. But no spare
antenna was available.

Attempts were made subsequently,
hag to be made, to import one on
emergency basis from abroad.

At page 55, Mr. Sachar hes empha-
gised that in view of the fact that
the ILS facilities are provided at
Delhi, Bombay and Calcutta airports
and emergency may take place in
any of these three airports at any
tame, at least one spare antenna
should always be kept available. It
may be required in an emergency
either at Delhi or at Bombay or at
Calcutts, but no spare antenna has
been kept available.

At page 56, Mr. S8achar has posed
the gquestion why this antenna was
damaged by wind velocity which was
between 83 to 90 k.mh. and never
more than 80 k.m.,h,, when it had been
designed to stand up to a wind velo-
city of 160 kan.h. That is the equip-
ment which we have purchased, and
that is the claim made by the manu-
facturers of this eqguipment, that this
antenna can stand up to a wind velo-
city of 160 kmh. Why was it damag-
ed when the wind velocity never went
higher than 90 kmh? The manufac-
turers may be asked for an explana-
tion. Perhaps, somebody will be sent
here, some experl, but I do not know
whether the manufacturers’ explana-
tion should not be taken with a pinch
of salt, because they will try to white-
wash it and try to sav that the equip-
ment is all right., Obviously, there
is something defective; either the
manufacturer has been hoodwinking
us or has given us some defective
equipment or something of that kind.

Then, at page 57, we have something
relating to the cable of the ABR. We
have heard about it that thaat cable
had vbeen accidentally cut by some
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‘workmen 'who ‘wire digging there ar
ef that kind. Mr. Sachar
finds that the laying of :these cables
of the ABR was done with out any
ceordination bptween the airport
authorities and the PWD authorities.
He says in any case that the ASBR was
found to be freguently unserviceable,
but apart from that. the work of
cable-laying has been done in such a
way that the PWD authorities/people
who are working there and the air-
port authorities have no coordination
befween them; they do mnot know
where the cable is being laid, who is

working, what its route was, etec.

E

At page 58, Mr. Sachar has pointed
out periodical check-flights are re-
quired in order to test these mnaviga-
tional facilities, and these periodical
check-flights could not be carried out
because properly equipped calibration
aircraft are not available. All these
years, this has been going on. I am
just trying to point out this; if this
accident had not taken place. if a
Cabinet Minister had not lost his life,
if this report had not been available,
how could we have known about these
things that properly equipped cali-
bration aircraft were not available,
and, therefore, veriodical check-flights
to test these navigational facilitles are
not there”

At page 68, he has remarked that
the way the Notam messages are dis-
played and dealt with cannot be con-
sidered satisfactory He has dealt
exhaustively with the way Notam
messages are handled and says that
the conclusion is that the way that
they are displayed and dealt with can-
not be considered satisfactory. On the
Notam which is put up for the pilots.
Mr. Sachar criticises the fact that
there is no pinpointing of those faci-
lities which happen to be out of order
ar uricerviceable on that particular
day.

At page 72, Mr. Sachar has said.that
the conoern for the safety of passen-
ger In an slreraft must be paramount
and It must be ghared by all. There
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-puist be no mm fo . apportion
‘blgme from one  to the-other or .to
:hyiomnthehwkttomthtm
-lnrthnothar e

At pm no. he h-u remarked ;ha.t
. the fire-fighting service at Palam
8 very minor, if at all any, role in
putting out the fires on that fateful
night.

At page 116, he says that the Civil
. Aviation Department has no informa-
tion about, or arrangements to carry
out, detailed tests for alcoholic con-
tent of the pilots’ blood. I do not
subscribe to the view. that all pilots
are drunkards or that all pilots are
drinking, There .may be individual
cases here and there; that iz not my
point. My point is that suppose they
were agll drunkards; suppose hypothe-
tically that they were all addicted to
drinking, then what would happen?

Because he says that the Civil Avi-
ation Departments has not got . the
arrangementg or facilities for making
a detailed scientific test of the alcoho-
lic contents of the pilot's stomach or
breath or whatever it is. He says this
makes rule 24 infructuous, The pilots
claim that Mr. Justice Sadasivam who
inquired into the Avro crash near
Madurai on 19-12-71 had suggested
that there should be a daily check up
of pilots, and though this recommen-
dation was welcomed by the Pilots'
Association, it has neither been accep-
ted nor implemented by IA or DGCA.

Then page 118, safety services and
equipment, The fire service crash
tenders at Palam are short of spare
parts. Qut of 4. of them, one or two
are usually off the road. It is all here.
.The water tenders are old and out of

~ date. The ambulance vans and emer-
gency vans are not satisfactory. The
water supply is grossly inadequate.
The fire fighting staff have no helmets
and are not given any . protective
clothing. There are no walkie-talkie
sets to contact the control from the
.gite of crash. The vans are not filted
with emerency lights. . There,.are. no

. irained ambulance attendants. - The

" beautiful frescoes.

Boeing on 31-5-78
emergency rescye . units have got no
electric saws with which to cut open
the wreckage.

Page 122: He observes that there is
a dangerous dependence on. the Delhi
fire service which may happen to have
its hands full at that time.

Then there is the control tower
from which, we konw. you could not
see the whole air-field and runway. I
suppose it will have to be demolished

.and new one built.

Then in pages 123/24 he says that
these inadequate facilities were a
regular fenture and no action has been
taken all these years. This, he says,
is a matter of great regret. .

It ig in this context that the question
of priorities comes. It is not a matter
for joke., Why should we not have
beautiful frescoes and so on and so
forth? Who does not like frescoes? 1
like them too. But the point is that
you ghould have some scale of priori-
ties. We have spent a lot of money
on interior decoration of airports and
installation of TV sets through which
the ground hostess speaks to you and
reports to you about the departure and
arrival of flights and so on. But what
about these things which are just not
there? Are these things to be argued
about? Is this a matter for argument?
It is not a question of not linking
But is this the
way to argue? I do not understand it.

Then on page 130, he talks about the
unsatisfaclory procedure—Shri Patel
has dealt with it and I am not going
to repeat it— for selection of check
pilots and instructors mainly based on
the weightage of seniority and not on
merit, not enough importance being
given to the pilots’ general knowledge
about technical procedures and conti-
nuation training. .

Then on p. 162, there is reference
to a very serious matter. IT pilots
are allowed to make landing ap-
proaches even when the weather is
reported to be below minima, that is
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to say, the visibility, They are bmng
allowed to do it. Who 1s responsible?
I {Hink ¥he Diettor:'df Operations.
Shine’ explafiation is callsd for here.
Thi¥ {5 spétnst wll dnternationsl peac-
tice and highly dengerbus.

On Srd Tebruary this: year; the
Fidérfeé “Minigter himeglf had 2
nadrotwr escape during u landing at
Sanitéd Cruz which was m sumilar con-
ditions, where the wimbility was bslow
mimma. The pilot cannot see the
runwdy ahd yet he lands, trieg to
land. 1s this :nt?mﬁtiunal practice?

Two days after the crash of this
Boeing, we hear about a flight which
was coming from Moscow to Delh,
which came to Deitu and went back to
Kabul twice came back again, be-
oduse the conditions were such that
the pilot preferred not to take the risk
of trying to land, But Capt. Nawr did
it on the night of the 31st May and
this hags become a general practice.

There 15 an allegation that the Direc-
tor of Operations not only allows this
dangerous practice, but even en-
courages it. These executive milots
who are now operating, apart from
the une pilots—] believe there are 42
of them-—apare frequenily gulty of this
prackice.

Finally, much has beepn made of the
fact that after the accident, iwo com-
mittees have been set up This i1s a
fellow-up action with which we are
supposed to be satisfied and go home
The first committee has been set up to
review navigational facilities at the
four interhational airports Who are
the actual users of these facilities?
The pilots. 'Who wuses the naviga-
tional facilities? It is the man who
files the plane, I presume. On this
sort of technical committee, T think
contrary to the practice in other
countries, rot & single representative
of the pilots hag been takeén on this
committee to review the working of
the navigationsl' facilities. Bewondly,
the se¢ond committee hag beén set

Rétofy ok AUGUED UMD 1 oondbidents e Fbil ) 804

Boeing on 31-5-T8

' ufy 't peview thie‘organisational struc-
it 'afiiithe CiWil sAvistion Depart-

"inetit and’ itg! make iresomemendations.
It is a welcome step. Viwelcome it.
I am not talking about its composi-
tion. There iy nothing wrong with
alt those who are alréady theve, But
is it entugh? Twé ottt B s three
HMembers aré  Chairmierii the Chair-
map of the Indian Airlines and the
Chairman of Air India; and the third
membér 45 the Sechetiry of the Min-
istry. There is not & dingle, indepen-
dent persoh, awy'expert of indepen-
dent person taken on this committee.
There is no representative of the em-
ployees; not e¢ven one 6f the em-
Ployées has been taken from the Civil
Aviatior. Depirtment although you
are going to review the whole orga-
hisational strueture, We talk a lot
nowadays about cofisulting the em-
ployédd, ¢ is'sbt a Question of the
mynagement. It is a question of con-
sulting the employees; they may have
some usefu]l suggestions. The way
both these committees are set up 1s
like this As far as the committee to
review the navigational facilities is
concerned, this committee is packed
with those people who may be guilty
of omissions and commis<ions, who
would like to cover them up. It is a
typically bureaucratic way of think-
ing which has been revealed 8o, T
would say that the report has reveal-
ed enough about the serious short-
comiips, serious defects, negligence,
lacunae, in the working of the Civil
Aviation Department, the DGCA
directorate and the International Air
Ports Authority, to warrant publc
disquiet and lack of confidence, The
fhrpose of this enquiry must be to

xpose 'ruthlessly these failings and
shortcomings, and these have to be
rectified or removed in the suptéme
interests of air safety. There is no
room, if I may sdy so—I am sure the

Minister will appreciate what 1 am
faying—for personsl semtiments heére.
1 have high persomal regard for ' the
Minister. He Is a good friehd of
mfne, But T do not think there is

‘ahy room here for any perdonal

séntimeitt or Wiijective’ Yetlfhg for
any ifilivicdia] ‘however' exalted he
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mey be WAnd for onee in-my Sile, I
find self in the ynforfungty. posi-
tion :‘.Fshaﬂhg, on one point at least,
the views of the Swatantrg party
which normally I do not do.

In our system of Government, the
-pveral] respenaibility for the working
of these departmerntal organisations
has to rest with the Minister It
cannet be evaded, In our system of
Government, he must be ultumately
accountable and nobody else. I am
sorry to say that I think from that
fatefu] night of 31st May last, the
Minister's attitude betrays a certain
lack of gravity befittmg the occasion

It would not do just to blame the
piot and leave it at that. I thmk
epough has bheep revealed in the
pages of this report to indicate a high
probability of future accidents and
casualties uniess draconian action 1s
taken for a clean-up of these depart-
ments and these organisations which
are collectively responsible for runn-
ing these air services

I would finally say that these steps
should be taken as soon as possmble,
but if the Miniter has a conscience—
knowing him as I do, I am qute sure
he has a conscience and he has <et a
standard for himcelf when he offered
tn resign after that AVRO accident—
1 do not want him to depart now
from that standard which he set for
himself, and if he has a conscience,
I would request hum to be faithful to
that conscilence and not to do any-
thing which c¢reates an impression
that now he would like to clhing to
public office I hope he will not take
this 1n any personal light, but keep-
ing m mind the paramount import-
ance of safety of aircraft and the
passengers who are under his care,
he will do what is expected of him

ot wwarw wae (qfamer)  da-
A7 wrgw, wgt w% weAT 7L A Ford
w avyw B, v ¥ foew frdega
w fors Rt wat § sitr Rt stvees

'BocinnanSI-s-'.'s;
@ mk 8, I Aile g T
Nofw ekl | &= o
FToe & @ Pfefaon & feger
WEF 5T § 5 o v qwk e
wifgd w1, g wa fear qar &, wg o
?ﬁg.wﬁfﬂﬁvﬁﬁmumﬁ
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Bosing on 31-3-T3
[ wwwne wyx] ghrz. e mfe e & ST aTT
w wir v frdww @
Ty W frow foll. e % wwe ok

quTex ¥ Wt ¥ ek § | vw ford oy &t fis wfearaes ¥ ow AwT S
o griared w5 ot v 8, W o fr guTd ordw v feey g
W A aoft rwhw g— P TR Rmoedt Qv ¥ 7
p——miferariee Y oF Qwer geadh VE 6w § e aw § 3w 9 S fear
#F wifgR, N e T S war, &fewr oft W ayr s oo
* W B W—ofew  wwefer T W R

e
¥ ofeew gqwefe &0H & o= w“w’#mwmnm
wrer T eirwafwon g & e o firg
we L] & vl o g § v @ grd ad
wgrk W | 15 A ogd fed WAd g ¥ g ofmani W e
WA E) W g owfgy Wk aifrde s
fod aofic & e sy a9 30T ¥ o are @5 v fafew qfedee ok
T A gy § Ao oY A they coE ¥ W w4
WA gw Y fergr ofadT geax s ¥ A gepEiee aen g
w TATE T A T aAm A WX W EEEE oy
#r & I gamw SRl a% Wi A Fi
ey fed O §, 97 qurw A
qefemy | 9¢ AN fear o wfe o safes

tfega @@ T &

I & qErEd ¥ O qEd e AT ¥ FF W GO

g 1 & gg aafo s Tgar g

fe e &1 UF WX ST Mo AWNY WTAW IV T (FTGIT) ¢
qAAT wifgy | 9w gA owe gfvear gamfy ff, T W F I §F et
W OWT AW & T & qEEer wrdla 8kE A s faere o g el
F@ § @1 A F Ay qwr o T & 1w £ A fod g amd
qrar t 1 gmesfew s 2, I9% gO o Mgl &Y @Ay wr
ofsfidez §, waifs 39 &1 @0 & forraramr i fe iy F o &
arg wefidhow §, 99 #Y gad T W AxaRz ¥, ar qg wE Ay w
IWAE QUL ATGA & A A qAT T9 dmr aF wer fafrslt &t @
qyar §, wefdwa W qwg ¥ IW W sorc #t g7 § fw fead wron ww
WYAT W QAT ) AT THAT §, W WY QA & R A aga qgw
fer tfimgs oo smowr &1 & @1 o7 Swar 9T, T W7 Gwar 91 )

¥ Iw ¥ ¥ e QwA F ag wwwd X K ww
oty qT Q@ welr swre wae §fe o
o W QF ATTHAT RO { AT T W1 6T
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v wpwgpie og ewr K &, o
oy e b dEmrwrw R
o S W™ W wevew X oft &
ow awpEy d gue ¥ ok §, ox fie
wg it sETe Wy o feag Tw gEeTT
wt W I AT €1 wET W T
2, W gdeAT & M N wW MW w7
wge frer wed ¥, 8 gw A1 0y g
Wi o femmar ? gwd wi
wAt wimy ¥ YW AEy W AT TH
aeww  feg gRT s far
qr 9g9  ATC FrT WY, 0 AT
oA TR AWT A WL U4 ERE
&1 afewa T &1 3 g gR wEwar
Zrft fs oo 9aF A ¥ ffar § o
rr T & ET WA R

A1 gHEAT g€ W I asar
Wt aga a9 § 1 FeN &, A &l
& e W gFeArd gt § Wi I
AR I ¥ | T v qoRr W
gark Mg Af ¢ fowr gw R &
Wiy @A Q1 g ag w gHeAr
F AT WA AR WEq NAW T GHE qEAT
fafamrer wr st gor | s aw o
& WY RO Ty Y ¥ Ay ag R
faedlt & o gt wg 9% foaa W
* ggwTw g wifgd Afer F A ¥
for T & wrganew Ry Y =g,
& ITHT ST FE A, IAFT KEOT 3w
g a1 VT T wO o 9w A
gz {1 @ &1 & WA S ¥ wg
wigm & S @eAT wRd A auAr
foiid ¥ wr ¥, fared qrarerz wY At
FAET T, LA AE AT wET R
fE AT & T ¥, qg 8-2-71 &7
wa

Progress rither slow. Tends to for-
get procedures. Will need extra
time.

Boeing on 31-5-78
18.271. Instrument procedure O.K.
But speed and height not within
Iimitations. Normal to engine app-
roach. Landed after two poor at-
tempts. Poor profile. One engine
landed on second attempt. Profile

not correct Still not at home in the
aircraft,

W I F AT 14-2-71 W R v -

Some improvement today.

But gene-
ral progress slow.

& s g § Fe wifa sy
RPN agarawa g, o9
TR FUAAT ¥ TAT AFY § €6 aa
o ot fema ot ? s RE g AW
W A &, gy feeR ? 3w @
S &7 & w1 @Y 7 I
foid ¥ ag w= Frow i gF ot g
FT qraAe FAman wr fow & qog d

ag gz gg

M ag AT fST F ak ¥
FIAT FET X wgr @, WX g SEA
wrsfem &t § IE% IPIA @ TE
wgr ¢ fw

“Captain Nair had descended be-
low his MDA of 808. Commander
had selected flaps to 40° after Outer
Marker ass for as ILS approach
while he was required to maintain
15° flaps till such time as the run-
way was sighted. The runway was,
however, never sighted till the
crash.”™

qg 1% e yarar fis fo2A MAT W7
Wi A g7 & ;o 3g g g€ )

gaTt €ferr Mo wTmE AT 007
gfear #1 o sfegr &, 1 #1d ¢, 3EF
art & 9 oraeEy § W T g6
fadww & S Wt wf I "R W
v wrel far § WK IR v &
fis frg o A sraeqr gAY wifgd,
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fw.uﬂrmﬂm]
n’rtwtq‘!mvﬂhh‘r‘n:ﬁw&
imiﬁﬁmmﬂim
et feat 1 & o SR 2 W g,
g qEwEd Gaedwr w aeE ¥
=17 fwar war

“This Association has consistent-

ly drawn the attention of the au-
thorities regarding pijots flying
after the expiry of type rating of
their licences which are renewed

only after a Proficiency Check has

We have also
regarding

been carried out.
pointed out instances

Aarcraft Maintenance Engineers

certifying airworthiness of the air-

craft withojut possessing wvalid

qualifications and authority.”
Tiffaded ¥% & ot ¥ wr et § °
qraees fm ¥ fomr gum & wFw
& 3% A F A T ¥ WA IR |
TATHGZ B §% Frawa § 7 Fedy
frF gRfme A N g& W W
femr 98 & 41X ¥ qraeEE gEERIIA
X owg g
In July 1871 Boeing aircraft were

certified at Madras by the Dy. Chief
Engineer without walid authority.

Wit o TEd & fe Dfwfoud 4% W
g oe g A

“Captaing Nair and B. N. Reddy.
the two pilots of the ill fated Boeing
aireraft had also not wundergone
the Proficiency check in the last
six months, which, if done in ap-
propriate time, perhaps, would
have detected deficiency of the
pilots.”

fommagnz fewm daR ¥ @
Yadw, FBATHT AR T w4 FAHH
g § IR TEd Ak § w1 @
Argart aefrd ? ety Y ah
& oy gab srow ot g g e
gty few fve o o/ Wiy
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y .

undbident do TA Wya
Boeing on 31-3-78

o 4 Prleer o W R e
wt T fuh o gt fond
at ¥ wf arc wd T A
arfy § i o pdewnd it et

+ & ar et ofr diwraeed W oot §

WO T oy oy &Y ewar § gt
T Ww vy ey § | wgt emT
srwmer & ford aar e 8 7 daw
500 #ewt ot o swenr @, ot W
SR AT Y wt Wit i gde
& o w ooy wwwn § e ol e
aree & wry gdAr W awr awl § ?
ot v & e gt @ ¥ wndo
o #Yo Iwwvwr Y ad A § Hfew 2z
wTw T w gy & 1 oflAmT W oot e
SET ¥ grhwenr 2 | Ay Worfo wwo
Hre STreor WY & 1 o W wETE
wEE 97 3F ¥ Iqww wify 1 aaeqr
7€ Enft oY e T eanfaw @4
TTferaT IO WY A AT Ay
gt Wiwed Y awEEqr A § ) o
wETe ot oft g0 ad ¥ )

wen faeelt & oY O R W
garly afre ot @ aw O g W}
It ot 1 Hfew ge e & @i
ot § 1 96 afew W AR ¥ AR wE
T TRY FWET § AT ETE A WE T qWY
s § 1 X AW ¥ gfg 37w
&Tra @Y ar 9T w1 T wgw ¥ g
T &Y ag NETS Wi AW FRewl
AT 7 WaT T TEW 39 g ¥
grar & fr smaegear qad 9T Ae At
F wARAT O g% 7 ovaw wy ¥y afx
s wrf siwheey dod (o fF W
w93t § | aer wrw feufy ag & fie
zOvew g wfafew & oY gAra
QT *7 ghey § IEN wgt e o
wert ¥ gardy o fewfr ot Twdk e
EATT 148t AR WY | W Wy WY
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& Qe A war war § 1 g gl
Foy gy o @t 7 §

we s R A A ww w@
s Arel axedt ¥ wEr §, o w2A
o § ag KTz WA @, s w
K6 & Ay EF N Fraen Yo, vy
€ QAR AT N Frew g X AW,
&t aree fire sk Qafedas & Wi
g WA R ot g ¥ g g R
& < frare ) ard afcfenfaay a2

Q% Wy AR Wl o ¥ T wgr
w\R ag g fir §9 Twg 97 gF Yo WY
Qo #ro %7 famra wrar q; forg w1 erax
faeely & wrorw gx ot Y o et &
qrew garE W 9T ag 14T Agr e
forg & awrg & Wl gl ot fear my
Tt 7y oF IegTor W ¥ wed onfax
¢ e swmafas aid & wrer wga st
& foa ®Y gared *r wawasar § )

@ TN ® AT FY woTFar §
WY T ¥ a1 e wrw i oy
¢ 1 gt agt foraey gdeard g€ & oW
# =gy ¥ afcse o, v & wofur, g
i ) wga & oY o e gY@
e wAT A g T gwhagw o4
g WA WAt Wigw fuTT drem
aqr st fafemmar o g o god
fod feaft ssz gz @ &9 WY
QfteT gq & o gutagd § Shw
fad @ gumang fs ardr afcReafy o ax
fawre s & fad A @1 aw w2
warf ot wfigd wtc oy ardr @@ o
q¥ vy feare st

™ aw Y &7 Ieenfea gAre
¥} ngiey a7} oix o@ fod 7y 9Ty
s Wi yut Wy ale s ATA oT @
wmaw yw w3 ¥ o oy Pt

Boeing on 81-5-73
g 37 0 gz @ wifgd o wew A
iy frdet g frag=awrge 7%

SHRI VAYALAR RAVI {Chirayin-
kil): Mr. Chairman, Sir, this is a sad
occasion to speak on the Report under
discussion because it will make all
of us remember the smiling face of
Shri Mohan Kumaramangalam and
the other friend, Shri Baladhandayu-
tham, on the Opposition Benches.

I will not go into the post mortem
of what happened and how it happen-
ed We are more concerned about
the future air safety of the country.
The Sachar Committee Report has
revealed many facts and, rather, I
must say, the omissions of tht De-
partment as well as of the Ministry
and, I hope, they will take proper
steps to correct them.

I am not 1n a position to contribute
to the idea projected either by Mr.
H M. Pate] or by Mr Indrajit Gupta
that, due to the negligence of certamn
officials and others, the Mimster
should submit his resignation. My
only complaint against the Minister
1s that he 1s always too liberal +to
these people. He feels that his de-
mocratic attitude will improve the
situation. But, unfortunately, his
hiberal attitude has been considered
to be his weakness Rather, I must
say, the people have taken undue ad-
vantage of it. So, my request to the
Minister 1s that he should be more
stiong in dealing with the Depart-
ment as a whole

Now, coming to the Report, I am
one of tho-e who believe that in the
last few years, the Indian Airlines
15 functioning at the dictates of the
pilots. The India;, Commercial Pilots’
Association has been dictating terms
to this Department and the manage-
ment. The management is always
incapable of standing up to their
threats. What iz happening? Every
day, the stand taken by the pilots
deteriorates the situation of the
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Indian Airlines. It affects net only
the Indian Airlints, but also the en-
tire country. You take the experi-
ence of the last 2-3 years. There
have been lightning strikes. It is
done by the pilots, the highest paid,
the privileged class of a few indivi-
duals in the society. They have
taken the Indian Airlineg and the en-
tire country to ransom. No action
has been taken against them. Though
the Minister has said that they will
take necessary action, I do not know
what action has been taken Every
time, they are surrendering before
these pilots.

You know the notorious story about
tandoori chicken. Of course, it 15 a
delicious dish. One pilot refused to
fily from Cochin because he did not
get tandoori chicken . Some M. Ps.
complained to the Minister. An in-
quiry was made; Rs. 18,000 were
spent, But the net result iz that the
pilot is still flying. I do not know
whether he gets tandooori chicken
now-a-days, 'This is not an isolated
instance. We can point out many
instances. These people have taken

the Indian Airlines into their own
hands.

Even in regard to Schedule fixing,
can the Indiap Airlines have their
own freedom? Take the case of the
flight to Kathmandu and to Srinagar,
they have to provide overnight stay
for the pilots. Otherwise, they will
not fly. Because they will get differ-
ent types of allowances, tax-free
allowances, They are the highest
paid people. They get tax-free allow-
ances, the meal allowance, the ciga-
rette allowance, staying in 5-Star
hotels and so on. This is how they
are being treated. I want to know
why the Minister and the manage-
ment is keeping quiet. The time has
come when these people must be
taught a lesson, But, Sir, T fully
stand by the employees in the Indian
Airiines. 1 stand the employees
of Categuories IIT and IV. I have no
complaints against them. If you go
to the airport counter, you will find
that they are more decent and honest;
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g0 on agitation even though their

basic pay is Rs. 180, it iz only the

high-paid people who are doing the

mischief. !

This particular accident is the cul-
mination of a series of aocidents, It
started from the Madurei-Kambam
accident and many accldents have
taken place in quick succession.
Everything is said to be pilot's error.
Mere pilots’ errors cannot contribute
to such accidents, This is because of
the deterioration in the Indian Air-
lines. That is why, these frequent
accidents had happened. There was
nose landing at Cochin; there was
crash landing here in Delhi and
heavy-landing in Calcutta and Bom-
bay. For the last one year, we have
lost the feeling of air safety. It is
the duty of the Ministry to make us
regain the feeling of air safety. That
1s the immediate problem. We must
take necessary steps.

Now I come to the selection of
pilots I happened to read some arti-
clez :n the Times of India where they
have cited examples of Canada and
some western countries; the pilots
there are selected from the school
itself; they are trained and mentally
equipped for the job; the necessary
training is given and then they are
recruited But here the selection of
pilots is not done on the hasis of
merit but op the basis of kinship.
Only the relatives, son-in-law or
nephew or cousin or some other re-
lations, either of top officials or of
the pilots themselves are recruited.
There ig no merit Merit is the
casualty. The net result is that in-
competent people bhave entered in the
fleld which needs mare talents.
They have completely spoiled the
organisation. What is a pilot? A
glorified driver with more privileges
worldly pleasure and nothing more
But you are attributing semething
big or great to those people.

Now I want to say a fpw wortle
sbout the control tower amd.. algo
maintenance. The Minister has sa
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nothing sbout the maintenance sys-
tem in respect of aircreft.. The main-
tenance is poor; the maintenance has
to be improved. 1 do not know whe-
ther the aircraft is available in the
night because it may go on test flights.
I repeat that the maintenance must
be improved, It requires competent
people. I do not know whether com-
petent people are available in the
Civil Aviation Department for main-
tenance.

Coming to contro] tower, my hon.
friend, Mr. Ramachandran travelled
to Madras g few weeks ago, He told
me that at Madras the plane had to
fly over the airport for 1} hours and
made heavy landing. When he asked
for the reason, he was told by the
Pilot that the control tower was not
giving proper signal to land. I want
to know whether you make any sur-
prise check of the control tower. I
am not believing, but I am told by
some of the people in the Indian Air-
lines that they used to hear Vividh
Bharats 1n the Control Tower; I do not
know whether this is true or not I
want to know from the Mimster
whether any surprise checkg are made
to find out what they are doing in
the control tower, whether proper
guidance is given by them to the air-
craft. I am sure, the answer will be
in the negative.. There is no proper
check. The whole thing is neglected.
That is why it is all in a mess, I do
not know Mr. Lal personally, who
has taken over charge. I hope he
will try to improve the situation.

I do not want to go into other as-
pects, But it is connected with Air
India also. You know the elephant’s
story of Air India in Rome It ha-
ppened in Rome. The elephant was
a cargo in the Jumbo Jet, It was left
untied while the aireraft was on the
ground. Imagine, Sir, what would
have happened if the elephant had
been left untled when the aircraft
was alr-borne. It shows how negli-
gent and indifferent these pebple
are. They are concerned about their
frequent travels abroad; they are
concerned pbout their facilities and
privileges, The hon. Minister is now

Boeing on 31-5-73
making a new experiment with an
inefficient man at the top. Already
the efficiency is at a low ebb. I do
not know whether the Minister has
satisfied himself that the new man
will improve the efficiency, My sub-
mission to the Minister is that he
must take a serioug view of these
matters and clean up the whole thing
and see that the Indian Airlines and
Air India should function properly
and see that indicipline must be
stopped. To-day there is indiscipline
to the core and nobody can fix res-
ponsibilty on any body. So, the time
has come that discipline must be
injected and enforced. Otherwise,
the whole aviation system of the
country will be finished.  Merely
placing the blame of Capt. Nair for
the futiful accident is not correct as
was done by Mr. Jyotuwmoy Bosu
and Mr. Gupta, I am sorry they
forget the observations of Capt.
Metha and Capt. Padmanabhan. They
certified on 15-2-1871—it is reported
on the same page—that his training
was satisfactory.

SHRI JYOTIRMOY BOSU: Sir, he
i1s misquoting. I said that Mr, Panj-
wani referred to this remark an”
asked the American instructor whe-
ther he considered it as adverse and
below standard performance to which
the answer was ‘In this exercise he
was below standard’

SHRI K ©P. UNNIKRISHNAN
(Badagara): That is a press report
which cannot be reliable,

SHRI VAYALAR RAVI: It 1s un~
charitable to say that Capt. Nair was
substandard Of course, 1t may be
that Capt. Nair might have committed
some error But, it is unfortunate to
Ax all responsibility on Capt. Nair
and other people escaping the respcon-
sibilitv. That is uncharitable, That
cannot be accepted.

SHRI SEZHIYAN (Kumbakonam):
It is with a sense of sadness and &
sense of duty that I am participating
in this discussion, It is not a pleastire
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to go through this. As Mr. Indreit
Gupta rightly pointed out, there id mo
move on our part to scare any debat-
ing peints over it,

The previous speaker said that the
maintenance was bad and that it re-
quires improvement., Following that
he gave very many instances wheremn
negligence was noticed. In the inci-
dent under discussion more than the
crash and more than the failing—I
am not concerned with individual
<ones—but in a general way, it is the
system that has crashed. It is the
system that is finished. The ontire
Inden civil aviation bas crashed more
than being crashed It is in the mud,
jt is in the stinking mud. It has
crashed and the failings of the in-
dividuals are only symbols of the deep
disease and the deep malady that is
afflicting Indian civil aviation This
has been gomng on for veare This
has not been corrected in spite of
many accidents, many crashes, many
findings and inquiry committees.
Because this time there was a very
beloved person and leaders were in-
volved, it attracted so much attention
and the Parliament was seized with
this report. If you go through the
previous reports, probably some of
these might have been repeated again
and sgain and they have not been
corrected. For example, I can point
out how callous and how in a very
casual way they have been treating
even the investigation If you take
the previous one which is also given
by Mr, Justice Sachar on an accident
to the Indian Airlines aircraft near
Delhi airport on the 11th August,
1972, you know he points out how in
a callous way even the investigations
and post mortem were carried out. It
says how even the inquiry was treat-
ed. There he mentions one of the
important factors. There, the entire
erew died—the Capt, in command and
the co-pilot. He says that the speci-
men of the stomach contents and the
samples of kidney and liver of Capt.
“Thapar snd Capt. Singh were handed
over to the Police for chemical
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analysis. He supy'thef it hds taken
a month Tdy séndiif thest gamples to
the Chemical Anidivst: It tock a
month for these samples to reach the
cheniical analyst. He wondersd why
it had taken a inonth, The sample
gave positive teit for ethyl alcohsl but
bechuse of the 'decomposition for more
than a mohith they ¢ould not éome to
any specific conchision,

Now, Sir, what I say is this, that
they have been very callous; they
have not observed certain conditions
which should have been observed. 1
am not going into the history of each
individual crash. What I say is this.
They represent and they reveal the
very shocking state of affairs in the
Indian Civil Aviation. I have gone
through the report very carefully but
the summary of observations and re-
commendations does not reveal the
depth and the seriousness of these
matters. The whole system was in-
cfficient There was gap in th sy<tem
of communication and lack of proper
maintenance 1 can quote chapter
and verse to show how the Indian
Civil Aviation has come to this sorry
situation. More than anything else
that should be our aim. That shouid
be the avproch whereby this system
should be corrected. I agree with
certain points made by Mr., Vayalar
Ravi There is no use in putfing the
entire blame on Capt. Nair or Capt.
Reddy,—not that I am absolving all
of them They are part of the system,
because, the pilots have been landing
even though the prescribed minima
conditions were not fulfilled. The
Pilots’ Association has brought wup
this point a number of times, still
nothing was done gand without
minima conditions they have been
landing. ‘Therefore this is a usual
affair Only in this csse the crash
occurred. So, we have got to look
at the system, it is the inefficient
system which is responsible. They
have made a mockery even of the
Notam precautions.

SHRI BHAGWAT JHA AZAD:
What is 'tbe point in saying that the
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system is ‘ cong? The detailed report
has stated that the entire system was
functioning satisfactorily. It was only
the pilot who was in the wrong,

SHRI SEZHIYAN: I meant the
system of working of the entire Civil
Aviation Department. For example,
1 can tell you about the system of
keeping record of the licences issued
to th pilots, They don't have proper
reco:d of the particulars of the licence
1ssued to the pilots. Suppose the
pulot loges the licence you cannot get
the particulars of the same. If you
have a car licence, if you lose your
licence, you can get another, because
these particulars are being kept some-
where. But here it cannot be done.
Even in regard to Notam Board, they
have made a mockery of this, It was
Captain Reddy who said that ‘Notam
Board has been there in Madras all
these years’. But, he also said He
never consulted it', Captain Nair, of
course, was unable to say anything
whether the message was on the
Board or not because according to
him ‘he never looked up the Board’.
He had ot an earlier stage stated that
there was no board, but later on, in
the ovidence, he admitted that there
was a board. So, it has come out that
the Pilots, in general, never look at
the Natam board It is a wonder how
in spite of all these deficiencies all
thesc vears, they have been able to
Jand; that is a matter of surprise

SHRI AMRIT NAHATA (Barmer):
Ii 1s a tnibute to our palots,

SHRI SEZHIYAN: Tribule to the
engines.

18 hrs,

About the IL.S. (Instrument Land-
ing System) much was made out. It
has been indicated thal we can do
without the LL.S. This is the system
which has been introduced and I do
not know why persons have been
saying that we should be able to do
without it? I want to invite the atten-
tion of the Minister to one =small
point., It has been stated on page 54
of the report as follows,

1378 L8--11
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“On the day of the crash. ie,
May 381, 1973 as per Notam issued
that 1L.S. both localiser and Glide
Slope were not available as the
antenna of the localiser hod been
stated to have been damaged on
January 29. 1973."

If you turn to the next page, you will
find that antenna got damaged due to
strong winds earlier to 14th May,
1873. Bul, there was no record of the
inspection stating that the operational
damage which was noted on May 28,
1873, may have started earlier to May
14, 1973. The enquiring judge on page
56 says as follows:

* .... it may have been due ta
cumulative effdets of high velocity
winds from 15th to 28th May, 1873.
If that is so, it shows a lacuna in
the inspection, I feel that more
defined and rigid standard of in-
spection should be followed.”

That means we do nul know what has
happened to this? There is no system
of inspection of these things. I can
quote other things also but, because of
want of time, I am not taking much
of the time of the House. Regarding
the antenna and I.L.S., it has been
stated here that the equipment has
not been properly maintained. So
much go, the enquiring judge, on page
568, observes as follows —

“I find that the unserviceability
of the localiser and glide path in

fhe vyenr 1972.73 h'+ risen from
Nd44 to 434 nd 049 tn 1247 res-
pectively.”

1 think, probably, the unserviceability
is necreasing by 20 or 25 limes now
and nobody has made any inspection
of these things On this I want to
qunte many other things. But I find
that this is a reflection on the work.
ing of the Civil Aviation Depar‘ment
and the Ministry angd the Indian Air
lines because some of the Members
were saying that they appointed a
Committee now. In place of the
Managing Director, Chairman haa
come. The recommendation was
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meade in 1966 (May). It has taken
sevén long years to implement. Why
was this recommendation not imple-
mented much earlier? The Avro acci-
dent took place when the Minister,
as a Parbamentary courtesy and
morality, came up before the House
and stated on 16th March, 1978 here
in the following words I quote:

“The fact remamns, however, that
the country and Parliament are
exercised over thiz issue After
careful deliberation, I have come to
tise conelusion that myv moral duty
lieg in accepting responsibiaty, and
this will also be 1n keeping with
the highest parliamentary tradi-
tions. I have declded, therefore, to
submit my resignation fiom the
Counmil Ministers, and would like
to announce this in the Lok Sabha
after my <tatement on the air crash

I feel that, kepp.ng this high Parlia
mentary iradition, this is a more op-
poriune momen' for the Minister to
fulfil what he :md that day

MR CHAIRMAN The Mustor for
Parliamentary Afiairs has told me
that all leade:. of the parties have

agreed to exteng the sitting o this
House for some time
SHRI JYOTIRMOY BOSU I am

sorry we cannot do 1t everyday

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K RAGIIU
RAMIAH): Sir, most of the Aembers
have spoken Two or three remain
still. Let us fimsh i1t The hon
Minister wants only fiftcen minutes to
reply. We are glready behind sche-
dule. And I would request the House
to sit a little longer

SHRI JYOTIRMOY BOSU: The
point is this Yesterday, Shri Raghu
Ramaish hag made a similar request
and we honoured his request and we
had agreed to his proposal. But it he
goes on doing it every dasy, I am
afraid we tennot oblige him. We have
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other enjagements, and it is already
coblinue tomorrow, Let bim not insist

5ix o’'clock, and §o, the debate may
on our sitting fate today,

SHRI N. BREEKANTAN NAIR: He
himself had taken more time, and now
he wants to curtail this debate That
is unfair.

SHRI JYOTIRMOY BOSU:
ways do that, =

I al-

BHRI K, RAGHU RAMAIAH: Let
us extend 1t by halt an hour,

MR CHAIRMAN: We shall adjourn
at 630 p.m.

SHRI K. RAGHU RAMAIAH: Ac-
tually, the Hon. Speaker had said this
moining that whatever fime had been
lost in the earlier part of the day
would be made up after six o' clock
Let us extend by half an hour and
fimsh thig debate

SHRIT JYOTIRMOY BOSU. These
taing s dare unhusual  For, Mr Speaker
was wie cuouga {o say that during
th. session we would not sit beyond
t1x o' clock If he wants to v.olate
the Tion Speahers chreclives, he 15 at
fiverly to do so That will amount to
bieucr of privilege ol tle House

SHRI A P SHARMA Would he
not agree even io this simnle request?

SItRI RANABAHADUR SINGH
(S1dhi); This is a sombre matier that
15 beiore thig House and the country
I feel toat the opinmions that have been
cxpressed here only underline the faot
that this 15 one of our most glamour-
ous (epartments, and accordingly the
fire has bren vehemeni., But it must
be said that it was a gel of unfortu-
nate circumstances that led to this
most grievous of losses to us, both on
the question of maintaining the civil
aviation integrity and also on the
question of the mistortune of suffer-
ing the loss of one of the beat and
most luminous persons.in our public
life. ] would not'go over all the
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factors that have already been cover-
ed by other Meémbers, but I would
draw the attention of the House to
one factor which had also contributed
to the set ot unfortunate circum-
stanceg which led to the crash, name-
ly that of the approach conirol offi-
cer not being very clear in his instruc-
tions to the pilot of the aircraft. It
is obvious from page 147 of the report
that the approach contro] officer did
not particularly give instructions un-
der what particular procedure the
pilot was to bring in his aircraft, and
this grievous fault had led to the un-
fortunate circumstances under con-
sideration,

Since all other points leading to the
crash have been covered, I would not
aga'n go aver them. But I would like
to draw the attention of the people
who are involved to one thing to be
attended {o that has not been covered
so far.

One of the most glaring things is
the rjuertion of the management deal
:ng with our pilots. I am sure that
it has been causing a lot of comcerr
to evervone concerned. and especially
0 us who fly on these aircraft and
who are vitally concerned with the
safety.

I feel that in this country we have
a situation vwhere the demand am
supply position of pilots as to our re-
guiremenis needs looking into. The
management as such has to labour
under certain limitalions when it deals
with the pilots. I feel that in order
to give grcater efficiency to our
domestic as well as international avi-
ation, it is necessary that we remedy
this factor at this very level wherein
the management is not econstrained in
dealing with pilots. How this has to
be done and how we can go about it
ir & matter which is of concern and
has to be leoked intn.
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cueck pilots when they carry out thewr
checking of the pilots in the gix-month
or one-year period. It has been said
in the report that it has been the
practice in 1A that the previous re-
cords are not given to the check pilbts
and thereby ome of the factors is
very badly overlooked and the check
pilots have no particular knowledge
of the previous record of the checked
pilois. I think this should alse be
remerdierd and the previous records
must be made available to the check
pilots when they carry out periodical
checks.

Thirdly, it has also been pointed out
in the rcpori that the Approach Con-
trol Officer’s instructions issued to the
aircraft when it is coming in for lang-
g are not recorded and these were
not available to the Sachar Commis-
sion when 1f went into the matter, It
would be worthwhile looking into
whether 1t is possible to keep a re-
cord of the Approach Control Officer’s
instructions to the aircraft.

In conclusion, T would say that some
appreciation must be shown to the
non-official=. specially the villagers,
who were the people first to arrive at
the sife of the erash and render assis-
tan~c Thev mush somehow be re-
warded for the publir service they
rendered which is something which
should not be ignored,

I would also like to sound g note
of warming that the matter of the
Irternationr1l Pilots’ Organisation’s
st:nd rbA 't overflving Delhi ha., not
yel c~ 'e to rest. As per reports that
are available, they ar~ still studying
the landing aids available at the inter-
national alroort in Delhi. T think this
matter should he looked into hefore
it takes a more serious turmn.

Finally, I feel that this opportunity
hee heen used to embarrass a person
who has tried to set parliamentary
standards of conduct. I feel it would
not be in the fitness of things to drive
& person fo the extreme.
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SHRI VASAN. SAIHE (Akola).
There can be no two optnions thal but
for tae supreme sacrifice this couniry
bad to make in the loss of an eminent
citizen of ihis land, Shri Moban
Kumacsmangalam, and also but for
the sad demise of sume of our other
collegues, I do not think this whole
debate would have been taking place
in such a serious atmosphere. Earlier
also, these air accidenls have occurred
and many a life has been lost. Life
for life, those lives were not less
valuable, but enquiries have been
held, repotts have come out. But I
must say Lhal ihe administrative sys-
tem that we have is typically bureau-
cratic, typically commercial, not even
in the sense of commercial, but when
it becomes monopolistic as a more or
less deparimental undertaking, they
do not have to listen to anyone how-
soever efficient the Minister may be.
I know that Dr. Karan Singh has
nearly identified himself with his de-
partment. He has been wanting to
make it efficient, popular ,and not
only popular but even in a commer-
cial sense, develop tourism and deve-
lop everylthing. Bul with all  his
heart and mund in il. T entirely agree
with Shri Se:hiyan when he says that
there Is someihing wrong in the sys-
tem. In that syslem there is no ac-
countubility: there 1s no answeramlity;
no person scems to he  responsible,
¥ou rcannol catch the neck of any one
particular man and say, “You  have
failed: oni you go." You con nlways
pass on the buck.

1815 hrs.
[Mr. DE:Pt{'IY SPEARER in the Chair]

Now. you appoint a comnmittce, and
in that committee you do not have the
represenfatives of those wvery people
who are supposed to iake advantage
of the navigational facililies, Sir, 1
do nol agree with my collegue and
friend, Shri Vayalar Ravi, when he
said that the pilots draw wvery high
salaries and because of that he wemt
on condemning the whole fraternity
of pilots in this country. I feel that
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our pilots, some of them at least, are
the best in the whole world. Simply
because they enjoy some higher faci-
lities which pilots .all over the world
do, we must not- forget that these
pilots have to handle instrumenis and
are responsible for human lives.
Therefore, do not under-rate the
pulots.

I am sometimes surprised that our
pilots can really fly the type of air
craft that you have, which are very
old; we do not have sufficient new air
craft. They are not properly kept or
maintained. The runways are not
properly maintained. The instrument
landing system is not good. Weather
conditions, sometimes, are also bad
And yet, they have to land. Why? It
is all right today to say that the pilots
could go back, as the Russian pilots
did, to Kabul. If your pilots were
really to start doing that, I am sure
your executive officers here and the
‘Tatas there would jump on their
throats and tell them, “You ire in
efficient; why did you not land? How
much has it cost me in terms of fuel
and all that?” Do you really take the
pilots into confidence? Does vour air
line system, whether it is Air India
or the Indian Airlines, rcally have a
proper accord with the pilots? Where
is the sense of participation or
partnership? We all talk of partner-
ship, workers’ participation 1n the
management, ete. I know Dr. Karan
Sin¢h ha~ heen very seriou.ly con-
cerard about this. He has been
wanting to have a dialoguc with
those people and tell them. Bui he
has his own' limitations.

One point more, with which I shal
enl. After hearing the Yteautifu)
speech and the wonderful suggestions
made by Mr. H. M. Patel. I cannot
help thinking that they were in tha
richt tradition of the so-called civil
service to which he belonged. But pat
comeg Piloo Mody. The politician
in H. M. Patel comeg out. He ends
the beautiful speech with a sugges-
tion that this iz the best
for Dr. Karan Singh' und he m
fasign. '
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SHRL PILOO Mo,
da 1ot wani himﬂh?Y (Godra):

SHRI VASANT SATHE: O COUT sy
OCcasion and togk uphemmsemmw t:;
bility ifor (he Avro crasn, all of us
Pracucally from every side saud: Do
not do this Shn Piloo Mody also. Now
lriow are things changed? I Personally
eel that ul_so Was a mistake, Because
of hig spiritual, moral and eniotional
stature Le must have fe]t at that tume
that he should tage the responsibihty
and resign. Now if it is to be a pre-
Fedanf. every time something happens
In some Mumstry, every time there is
a crash the Minister must resign. On
the contrary you must take up the
challenge. This is g greater challenge,
Take up the challenge to improve the
airhnes, improve the services, It is
your responsiliily. Inslead of run-
Ning away from the field I should say
that thig is in keeping with the teach-
ing of the Bhagwat Gila. You should
not run away, you must take up the
challenge. Therefore, I do not agree
with that suggestion.

SHRI PILOO MODY- We want Mrs,
Indira Gandhi to resign.

SHRI VASANT SATHE: As far as
that is concerned, he hag already made
the offer that he would be hapoy to
become the Prime Minister, and I do
not think thut that day would ever
come.

SHRI SAMAR GUHA (Contai): 1t
should be clear to the couniry not
only to Members like us that the
judgment of Justice Sachar ig nof a
judgment on the error committeq by
the pilot and co-pilot. Actually the
error of judgement was committed
eontinuously for many years by those
who were in charge of the Civil Avi-
ation Ministry. I think this Houso
should go into the whole aspect of the
Judgmeent. It is not an issue of the
Boeing crash only, but the whole
Ramut of the mess that hag been
ereated in the whole administration
and management of Indian Alrlines.

During the last 20 years there have
been 42 commercial craches and 830
persons were killed. There was only

You

-

one instance of eresh due to an alco- -
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but it has been high-
lighted as 11 it wus due .. the
drunkentess of certain  pilot. that
c¢ritnes have Lecn {akiuyg place 3t s
absolulel, vnong. Crashe. tal: lacve
due to fwls waic mvy friend Shri
Tndr- it Gupta rsghtly  pointed out
by vciung the reasons given in
the judgement of Justice Cachar,
1870-71, there was a strike by the
Pilot.' As-ociimion  We did not go
into the merit of the issues mnvolved.
1 am sorry now to say that. At that
time they made a very valuable sug-
gestions in regard to arrangements
and certain measures regarding
management of Indiam Airlines. At
that time we did not give any con-
sideration to them at all, and tireated
them as criminals, We brushed aside
the roints raised by them. The
minimum in regard to weather
conditions had been violatcd Sve.
263 of 8-1-71 landed at Delhi when
vistbiily  was below the pre-cribed
minima, Indian Airlines Boewng flight
No. 401 of 15-1-72 paid no "ecd tu the
weather conditions before cowmenc-
ing the flight. Sve, 182 of 3rd Febr.
uary, 1973 very nearly escaped dis-
aster Mr Chavan  mira~ulnusly,
escaped. The tenileman whn viola-
ted that requred ninima w ather
violated thal 1eruired mimima weather
condition has not Leen punished vyet,

Sve. 211 of 11th January, 1973 made
11 atlempts {o land at Gauhati when
the visibility wag 300 metres, though
the minima for the same is 1800
metres. Thece illegal 1] atfempta
were witnessed by a Deputy Opera
tions Manager who was there. On
31st May, 1973, some three wminutes
before the Boeing Aceident Sve. 406
landed at Deolhi in below minima con-
dition. At least if these minima wea-
ther conditions were observed, the
tragedy of losing valued comrades like
Shri Kumaramangalam and othera
would not heve occitrred

There are manv pilots whe urced to
fly af‘er fhe oupirv of tvre ratine of
their liremro~ which are renewed anly
aftor a prefirianey check which had not
been ry=i-? aut There are menv insg-
tances nf -irerafy maintenance engl-

holic pilot,



1 Discugsion on Report on AUGUST 8, 1973

tShr1 Samar Guha]

neors certifying airworthiness of the
aircraft without possessing valid quali-
fications and authority, In July, 1871
Boeing Aircraft were certified at Mad-
ras by the Deputy Chief Engineer
without valid authority. On 20th De-
cember 1971, Svc. 421 was operated by
Operations Manager, Delhi, without the
necessary licence renewal check. This
executive pilot ol Indian Arrlines had
not flown F 27 awrcraft for a period
of a coupie of years prior to 20th
December, 1871 A Deputy Operations
Manager operated Sve 210/245 of 8th
January, 1973 without having carticd
out his proficienecy check in the last
six months Captain Nair and
B N. Reddy, the two pilots of the
illfated Boeing aircraft had also not
undergon~ the proficiency check
during the “ast six months, which if
done in  Hpropriate time, perhaps
would have detected the deficiency
of the pilots and this unfortunate
accident would not have occurred at
all.

According 1o the International
Flight Mauazne, our country 1s last
but one—14th out of 15th in regard to
safety and precaution. We are almost
at the bottom of the ladder in this
rezard In most of our airoorie there
wno ITE WAt i the ot i okond
the UK. manufacturers to certify the
insirumeni{ which they themselves
supplied? Will they ever say it is
wrong? At least this much common
sense should have been vith the
munistry that an independent autho-
rity should be asked to check whe-
ther the ILS supplied was correct or
wut  Aboul alcoholic habit of the
pilots, Capt. Isaac who met with a
fragic end in the Hyderabad crash, was
fiving planes afler consuming alcohol
far almost 15 years with impunity and
there was no check even though the
Madras Hizh Court had asked for a
c-erk for alcohol.

I want to noint out one dangerous
thinz. There is a bi-weekly Viscount
servire from Calcutta to Port Blair,
It is a four hour flight and it reaches
Port Blalr after flying 8.20 hours, The
Mot cannot go via Rangoon. Sup-
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pose there i3 no viglbility at Port
Blair and the plane ¢annot land at
Port Biair. What will happen? It
will meet 8 watery grave in the Bay
of Bengal There is no alternative.

I'ne pilot instructors who give ins-
iruction and training are themselves
appointed to do the work of assess-
ment check. At least there should be
another 1ndependent authority who
should see whether the training 18
complele and correct or not. If the
same person who gives the traimng is
alsn appointed for checking. I do not
know what kind of checking and tirain-
ing ths is.

IT.S8 has already been referred to by
miny frends. The precision approach
ralar or the air surveillance radar is
oui{ of commissivn in many airports.
Then, most of the fleet of the Indian
Allnes have no flight recorder called
‘black box’. There is no arrangement
for skopograph or cellograph in most
of the airports and only three airports
are cquipped with them

The centiral lhighting arrangement 18
also 1mperfect. 1In Nagpur, where
there is criss-cross flight by Indian
Airlines goose neck flares are used.

So far as fire protection is concern-
ed, as at Lucknow, Banaras, Jaipur,
Palna, Khajuraho, Gauhati, Hydera-
bad and Trivandrum, there is no
adequute arrangement for fire fight-
mg even though accidents genera’ly
take place mainly at the 1ime of
take-off and landing.

The present Director of Operations
and Training has no expert knowledge
about the technology of aervnautics,
he 1s only a science graduate. Such a
person has been kept in charge of
operations This main should be
replaced forth-with.

If there is any accident in the
railways or in some mines, it is en-
quired into by an independent body
not connected with that Ministry.
Bui, in the case of plane accidents,
the inquiry is conducted hv the
Ministry of Civil Aviation. That sys-
tem must be changed. The enquiry
should be entrusted to a body which
is independent of the Ministry of
Civil Aviation.
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In conclusion, I want to say tzat the
hen. Minister is & good friend of mine
and of many members in this House.
But I am sorry to say that with his
tasie and temper he iz not reslly a
suitable incumbent ior the jop entrust-
ed to him. 1 do not know wheiher
he will carry more blame by having
more miserable end to many more
iives.

MR. DEPUTY-SPEAKER: Let us
i.ope not.

SHRI SAMAR GUHA: 1 wish il is
not so. I think he should make a heart
searehing, a searching of his cown
vonscience whether with his taste and
1emper wiih his taste for art, litera-
ture and culture, he should continues
in the present technical and difficuli
job of looking after Aviation Minis-
oy,

SHRI N. SREEKANTAN NAIR
(Quilon): Mr. Deputy-Speaker, Sir, I
am a Keralite, a South Indian, and tiis
itragic air-cras® has aifected me much
more than anybody else. This air-
crash has affected some of us much
more than otherg in the House. Be-
cause the ill-fated flight started from
Trivandrum and touched Madras, it is
our peonle mosily who were in ihe
plane. The persons, like, Mrs. Devaki
Gopidas who was a Member of our
Azsembly earlier as well as the Mem-
bers of the Rajva Sabha and who was
the Commissioner of Linzuistic Mino-
rities and many others wera killed in
th= accident.

dlany hon. Members who have pre-
ceded me have been irving to vput the
entire blame, at least apportion the
major blame, on the pilots. But what
are the findings of the Sachar Inquiry
Committee? These are:

(1) The Localiser and the
Slope were out of order.

Glide

(2) The Nopam A 262 was not pro-
perly circulated. Even if it was put
up on the Board which iilself is
cdoubtiul, the Briefing Officer did not
either crally intimafe it or write it
“down on the flicht nlan.
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(3) The visibuity was pelow the
landing minima.

(4) The IAC method of conveying
information about Notams reguire
improvement.

(5) The flood lights at Palam had
bliizding effect on the cperators in
the A.T.O. office.

These five major defects were there
on the day the plane came to land in
Delhi. With poor visibility and
without landwing aid, how could a
pilot land? There might have been
lapses on his part. But to throw the
entire blame on the pilots is not pro-
per. If he decides to commit & sui-
cide, he dies alopg with others in
case the plane crashes. Therefore,
he would have never attempted to do
any such thing which would have
ended his own life,

Some lapses on his part may be
there. I do not exonerate him com-
pletely, But I would request the

hon. Minister to consider whether
with such flying conditions and such
limitations, the entire blame should
be put on the pilot and the co-pilot.

Secondly, the moment the accident
occurred, the Indian Airlines man-
agement decided to take disciplinary
action against a pilot about whom
there has never heen any complaint
of inefficiency. He was perhaps the
best pilot in the Indian Airlines. Heg
was dismissed summarily for no
reason whatsoever. There is a saying
in our language that when the house
iz on fire, you can cut down all the
lants and trees because everybody
will be attending to put down the
fire. So alco, the Ministry and the
management immediately decided to
take disciplinary action against the
hest trained, the most competent
pilot. Mr. Harviharan. It shows a
very bad approach to the entire
groblem.

I do not agree with the hon.
*ember who spoke earlier that every
pilol is wvery correct in his behaviour
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or each one of them is a very great
expert in the line. Many of them
misbehave also. As was pointed out
by Mr, Ravi, a pilot, if he does not
get tandoori chicken, says he will
not fly, Such a person should be
shot. I am a trade wunion leader. I
do not stand by a pilot who will say,
*T want tandoori chicken or I will
not fly.,” He should be shot, not only
dismigsed. But the human consider-
ations must come in when the ques-
tion of man's judgment comes in. The
milk of human kindness must flow
out. The lives of our dear departed
persons will nol come hack We
should not be harsh sgamnst those
people who might haie done some-
thing out of eroneous judgment

MR. DEPUTY-SPEAKER: Mr.
Dinesh Chandra Goswami.

SHRI JYOTIRMOY BOSU: Sir, |
want to make a submission. When
we said that we would not it beyond
8.00 pm., we were requesled to bear
with Government for half an hour
more, and we accepted gracefully.
The Chair said that the House would
sit upto 6-30 pm, It is on record It
ig already past 6-30 pm ‘The House
should adjourn (Interruptions).

MR. DEPUTY-SPEAKER' I will
do everything with the comsent of the
House, If it was agreed some time
ago that we adjourn at 630 pm., 1
would like to know now what is the
pleasure of the House.

SHRI K, P. UNNIKRISHNAN: We
have to finish 1t today. (nisrrup-
tions).

SHRI JYOTIRMOY BOSU: The
Chairman has placed it on record
that the House will adjourn at 6-30
p.m.

SHRI PILOO MODY: Let the
Minister withdraw his speaker

SHRI K. RAGHU RAMAIAH: The
hon. Member is already on his legs.
He will take filve minutes, and then
there is another spasker who will
take ten minutes, Let us not maks
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an issue out of it. Secondly, today
our gide has had much lesser time
than what the ioh has taken;
I do not mind that, Thirdly, the
Speaker has said ihat whatever time
is lost would be made up after 6 O
Clock. Fourthly, the observation of
the Speaker is general and is not
applicable only for today.

SHRI PILOO MODY (Godhra):
Unless the Minister replies now, the
House has to be adjourned, What
have you to contributes Let the
Minister reply.

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): For a member
to come in half way through the
debate and not knowing what is really
being debated to say what I have to
coninbute, only shows his frivolity.
I am only asking for one-tenth of the
exira time that Mr Jyothimoy Bosu
had taken

My hon f{riend, Shr1 Samar Guha,
complimented lumself by saying that
he had given a very good speech The
only remarkable thing about his
speech was that he made his <pecch
without referring to the report at all
It 1s unfortunate that. of such an
issue, most of the Opposition mem-
bers have tricd to make a political
debate; and they have done it by
asking our Minjster, Dr Karan Singh,
to resign. If the entire voluminous
report had said something against the
Ministry or the andministration which
would have connected this crash with
mal-administration, there would have
been some ground for it. I have gone
through the entire report, but I have
not been able to find anything dircct-
ly or indirectly in this regard,
Justice Sachar, in hig report on page
140, says:

“It may, therefore, be necessary
to inquire closely into other orga-
nisations or agencles not imme-
diately or directly concerned with
the circumstances of the accident,
but where action or jack of it may
have permitted or even caused the
accident to hapen...”
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Therefore, he inquired into not only
direct and indirect causes but also
the peripheral causes and came to
the conclusion that at least this
accident happened due to the pilot's
error. To make the Minister suffer
for the foolishness of the pilot is
something which I cannot compre-
hend.

Some of the Opposition members
were saying, “Look here; the Minis-
ter submitted his resignatoin on
Avro-748 issue; why ig he not doing
it now?”. They have failed to realise
that the issue relating to Awro-T48
and the Boeing case are onlrely
different. In the case Avro-748, there
was a controversy going on in the
country that this type of yanc was
unserviceable and the Minister
defended it by saying that this was
a serviceable plane, When the
accident took place, he took the res-
ponsibility on himself by saying, ‘As
I aid that this was a plane which
was gerviceable, I am taking the res-
ponsibility on myself and I am re-
signing’. So, this was completely a
diftcrent iscue. It is the wrong
approach, the cloudy approach, of
the Opposition, their incapability to
se' things in their proper perspec-
tive that his unfortunately clouded
the debate,

Mr. Sezhiyan spoke about the
system, that there -was something
wiong with the gystem, 1 accept
there is something wrong. There is
somehing wrong with the systems,
What is wrong? Whenever we try to
fix the responsibility, it is only some
members of the Opposition who try
to defend the pilots. That ig one
thing wrong in the entire thing.
What is the other deficlency in the
sysiem which, unfortunately, none of
the members have cared to point out.
That is the defect in the administra-
tlon Even if the officers are found
responsible, wc cannot touch them.
We cannat touch the officers or the
bureaucrats and whenever we try to
touch them, then the opposition come
to there rescur and stand by them.
of course, for their own political
ends. This i the error in the system
which we should try to correct,

18, 1806 (SAKA) accident to L.A. 338
Boeing on 31-5-T3

MR, DEPUTY-SPEAKER:
Buta Singh.

SHRI K. RAGHU RAMAIAH: In
order to make it easy for you, I have
requesied my friend to waive his
right to speak.

MR. DEPUTY-SPEAKER:
Karan Singh.

Mr,

Dr.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): It is with a heavy heart
that I rise to reply to the debate,
because in this air crash valuable
lives have been lost. Every life is,
of course, equally valuable, but when
the lives of our colleagues and friends
are lost, it becomes more poignant.
It is, therefore, in the beginning in-
cumbent upon me to pay my respect-
ful homage to those who were killed.
Added to that, we are grateful that
three Members of this hon. House
survived this termble dcondent. I
think il is really ii. a way a miracle
and I was in fact expecting that Shri
B. S. Bharua and Shrimati Javu-
lakshmi who survived this crash
might perhaps be able to take part
in the proceedings to-day. But, in
any case, it is most gratifying that
they and some others have survived.

I entirely share the semse of con-
cern that the hon. Members have
shown on this whole question of air
safety. It is a problem which we are
facing not only in India bul toiougi-
out the world With every increusc
in technological competence and in-
vention, and with the increase in the
magnitude and complexity of air
operations, and in the density of air
traffic, this whole question of safety
and accidents assumes added import-
ance, We find that in many countries
of the world accidents are on the
increase, In Indiz also, very un-
fortunately, we have had a number
of accidents. For us in India aviation
plays a very crucial role, botii .nter-
nationally because we are at the
cross-roads of the world, and also
nationally, because we are a large
country in which the domestic air-
lines occupy a crucial role in national
integration and in economic and
administrative cohesion.
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As far gs the importance of air
facilities are concerned, whether it
is the planes or whether it is the
ground aids, this is, of course, a con-
tinuous process. We are a develop-
ing country. We are not an extreme-
ly riech or affluent couniry. Very
often it is not possible for us to gel
either the latest airplanes or even
the latest ground equipment. We
have to get them as and when re-
sources become available, I will not
deny the fact that this great tragedy
has highlighted some of the weak-
nesses and deficiencieg that we have,
not, I may submit, as a result of any
deliberate effort or any deliberate
lack of interest of anybody. Many of
the problems are cumulative, Many
of the airportg that we have inherii-
ed are structures which were built
during the Second World War, In 90
airports—we maintain a number of

airports—conditions are very diffi-
cult,
This whole debate has clearly

brought out and the report of Mr.
Justice Rajindra Sachar has con-
centrated on three or four main
aspects. The first aspect is the pilots.
Responsibility for this crash has
clearly been laid upon the pilot and
it has also brought 1o focus the
whole question of pilot training and
pilot checking, Ag T said. this 5o une
of the inheritances and one of the
situations that have developed as a
result of a long process of 20—25
years of agreements between the
Management and the Uniong and cer-
tain procedures have come into
effect. As some hon. Members have
rightly said, those procedures imply
that the check pilots themselves were
largely chosen by the 1L.C.P.A,

Sir, it is not my intention—let me
make it clear—to condemn the pilots
wholesale, One or two friends have
said to me—not today, but outside
the House—that I have given the
impression that in some way I am
qgainst the pilots, This is certainly

acvident to 1A,
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not true, Sir. They are among the
highest paid employees end, ag some-
body has said, we have some of the
very flinest pilots in the world. And
yet, the continuance of crashes due
w0 Li.ot error have very clearly
shown that there’'is something wrong
in the present system.

340

1 wish tp point out to the honour-
bale Huuse that we nave mine dids-
tie changes in the whole system of
pilot checking. The D.G.C.A. now
hag cho.en a group of three to {four
pilots for each iype of plane, and
the<e have been chosen nolt on the
recommendation either of the ICPA
or the management ot the Indian
Airlines, but duedily by the DGCA
looking into thcir  records. Every
commander is h~ing pul through tests
10 assess hiv cupacity for command,
and as a result of these new series
of test- a number of pilots have 1in
fact been laken off command.

In addition to this, we are in the
m of appointing two very senior
Air Force Officers, Air Vire-Mar<hal
Grewal and Air Commodore Gama
as check pilots dircetly under the
DGCA. These persong will, in  addi-
{ion to the new checks, he constanily
movitnring  the various check proce-
durrs which take place and will go
in and check whatever pilots they
think necessary. So, wer have made
these major changes m the rystem
of pilots checking

I addition, we hive had to intro-
duce medical tests at airports Some
hon. Members said: Why were medi-
ca]l tests not iutroduced earlier? 1
wonld say, it is very unfortunate
that it should be necessary at all for
such highly-paid and highly-skilled
people to have tuv introduce medical
tests and breathalyser tests, The
ideal thing would be that a group of
people functioning at that level
would have a self-monitoring system
whereby they themeselves would
ensure that this sort of thing does not
hapwen, However, as this has con-
tinued, we have now introduced in
the four major airports these medi-
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cal tests. The doctors are there.

The doctorg look at every pilot before
he takes a flight and, if they suspect
that he has consumed alcohol, then
they put him through what is known
as the breathalyser test. This is

done before they take onif 1a the
mornings,
The Central Flying Training

Schoo] at Hyderabad is also being
expanded so that the whole system
of training is improved. Shri Sathe
had one very good point to make and

he sai@ that there should be a sense

of cooperation among the pilots. 1
agree; 1 pecsonally have met the
President ang the Secretary of the
ICPA; they are meeting me again
tomorrow or the day after; I am
always ready for dialogue and I am
sure the management of Air Indi_a
are also ready. But I would submit
this; for a groug of people who draw
emoluments far in excess of the
normal structure—] don't gr_udge
that they do deserve special consider-
ation—but 1 sincerely hope, and I
would like to express this in the floor
of the House,—that they will adopt
an atiitude of cooperation and thav
if thev have any constructive sug-
gestions they would come forwara
with those suggestions.

SHRI VASANT SATHE: You
should give representation to them
in the management. That is the best
way of doing it.

DR. KARAN SINGH: One of the
diffculties in giving representation
on the management to labour in the

Airlines is that there is a
multiplicity of unions Dboth in
Indian Airlines and in Air India.

In my third Corporation, the Iatci-
national Airports’ Authority, I have
gone out of my way to give represen-
tation to the Union because it was sim-
ple for me to do so. There was no
problem of multiplicity. But, in the
others, there is multinlicity. So, the
‘Arst problem is with regard to the

pilots, thelr procedures, their training.
" check-pilots, so on and so forth.
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The second set of problems comes
in with our navigational aids. Here
again, as I have said, navigational aids
are something which are in a continu-
Ous process of improvement. It is
tr!.le that our navigational aids can do
With a great dea) of improvement, We
have—I mzy take the hon. House into
confidence—as a resu:t largely of the
report, set up immediately after the
crash an internal Group, not a public
Group, and it met representatives of
the Pilots’ Associations, As a result of
the report of that Group, we have
put in indents for many crores of rupe-
es worth of fresh equipments with
the Ministries of Finance and Planning,
We have made special provisions in
the Fifth Five Year Plan for improv-
ing these facilities. Let me make it
clear that we will never, in all the
ninety airports, be able to have the
very latest international equipment.
That is simply not possible. We are a
developing country. I remember at
one time, in 1947, when Kashmir was
invaded, our Pilots flew in without a

single navigational aid. But, that was
in an emergency.,

We are just a poor country. I shali
be happy if 1 can get Rs. 500 crores
worth of equipment so as to equip
all our 90 airports with the Ilatsst
equipment., That is simpiy neither
possible nor realistic. Even to-day
we get new equipment and still we
are carrying on with old. In the
same, way when we get new equip-
ment we have still got to carry on
with the old. This is not a plea for
substandard equipment. T agree ‘hat
there is a great scope for improvement
in our Fire Fighting Service. The
I.L.8. has been introduced a great deal
in the discussion. We have tested it
ourselves. We got the help of the
manufacturers. Shri Guha took ob-
jection to this. These manufacturers
are not smal} people. These are peo-
ple who supply this sort of equipment
ail over the world, and if their eguip-
ment fails, they stand to losc much
more than we do. So, the men who
came were their- men. (Interrup-
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toms), If lheir equipment is discre-
dited, that 18 discredited all over the
world. So, they came and have gone
back,

Sir, one important point was raised
wilth regard to calibration aircraft.
We do have o calibration aircraft in
the Department of Civil Aviation.
Bul we are now considering the possi-
oility of linking up, of coordinating
our calibration with the Air ¥orce
because Air Force has also to do a
number of such calibrations of
various types. It 1s not exactly the
same work as we do, it is somewhat
diffictent, We want 1o pool our
resources. The Air Force has ordcred
two planes with calibralion cquip-
ment,. We are at present working
out a preoposul for a very c oTc coor-
dmation between the Air Toree and
the Cjvil Aviation Department.

Thcn with regard to the Cuatiol
Tower, again, it is not a. il a new
propusal for the Nuw Control Towern
was rnade after the crash  The pro-
posal was made three or fonr months
back. It has now been sanclioned
finally. The Control Tower is 75
high which will be built in Palam,
and which will not only house the
existing staff and equipment of the
Control Tower in Palam hut many
parts of equipment which are in Saf-
darjang wil] be shifted there. 'The
point I really wish to make on this
is that we are, to the best of our re-
sources and to the best of our ability,
trying to procure equipment.

Maintenance is another point, I
must admit that I am myself not satis-
fied with the standard of maintenance,
It may not necessarily be due to hu-
man failure. There are certain spe-
cial climatic conditions. Much of the
equipment that we buv has been
renlly designed and built for entirely
different types of climate—not for
the very high dust storms like the
ones that we have or the monsoon
and so on. This is & matter which I
am looking into very carefully, be-
cauge 1 fes] that it is no use simply
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having the equipment and not having
it working, It is almost worse than
not having it at all. It is there and
if it is not working, there is a ten-
dency for the people o feel that it
is there, whereas if it is not there the
people know that it is not there.

SHRI JYOTIRMOY BOSU: What
about the future?

DR. XKARAN SINGH: I am talking
about the future because future is
the only thing which we can now
change. You cannot change the past,
you can only influence the future.

With regard to the suggestions of
Mr. Justice Rajinder Sachar for safe-
ty, various suggestions have been
made by him including the whole
proccdure for Notam, the way of
nmaintaining the licence of the pilots.
All these have been very carefully
considercd, and many of the things
had been in fact accepted and iniro-
duced already. Many others are un-
der consideration.

19.60 hrs,

SHRI INDRAJIT GUPTA: He never
came to know of thege things till he
read this report?

DH. KARAN SINGH: Quite frank-
ly, not obout the Notams. No doubt,
for the last 25 years, to the best of
my knowledge, the pilots’ association
and the airlines have been using these
Notams. It is only now that at least
I have heard that the Notam should
be put on a gpecial board and so on.
These are routine things which we
would expect the airlines and the
management to clear up.

There is one important point regard-
ing the Safety Directorate of the
Indian Ajrlines. It jg true that 1he
Fstimatrs Committee had suggested
that it should be bifureated.

SHR' JYOTIRMOY BOSU: That
was done three years ago.

DR. KARAN BSINGH: We have
looked into it and Justice Sachar has
aleo lookrd into it. In one Ministry
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it iz bifurcated already totally and it
is in my Ministry now, and that is in
regardt to the Safety Direclorate of
the Railways. Whether it has led to
an increase of safety in the Railways
is sumething on which I would not
like 1o comment, because it is & sepa-
rate Ministry. But whether we can
do it in aviation is a matter to be con-
gidered. Aviation is a very technical
matter, and, therefore, whether it is
feasible to put a amall group of peo-
ple in another Ministry and whether
they will be able to keep in touch
with developments in aviation which
are very rapid and whether they will
be ablc to have the necessary support-
ing staff which is required, etc. are
all matters which are being locked
into and will be locked into. I can
assure you that there is no reluctance
on my part to leave hold on this par-
ticular Safety Directorate I am not
anxious to hold on to this Safety
Di;« ciorate, because, in fact, if it is
in another Ministry it makes my task
easy because I can always say that
you may ask the other Minister. But
ther¢ are certain particular problems
invulved in this and these are being
lovked ;uto and being studied very

carefully,

In addition to this, we have made
two or three very impoitant changes.
For a laug ime, hun Member# 1 {his
Ho're¢ hav: hren expressing the view
that we shonld have a full-time
chaurman for the Indian Airhoes, and
this i a view to which I myself have
subserbed.  Air Chief Marshil  Lal
retirod from the IAT en 15th  July,
and we wee able to apnoint him on
1st Augusi; he was not available car-
lier, cven if I had wanted io appoini
him. I do not want o cast any re-
flection on the previous chairman. We
have had a number of very able pen-
ple. We had Mr. Mohan Kumaraman-
galam. In fact, the very first thing
that I did when I took charge of this

was to request him, although
I ¢id not know him personally, to
come on the board, and then I had re-
quested him to become its chairman,
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We have ha¢ actinguished people
as chairman. The outgoing chairmen
was also a distinguished person, a ma-
nagerial cxnert. But the Indian Air-
lines did and does need a full-time
man, and I hope that nuw we have a
ful-time chairman who wil constantly
be looking inlo the administration,
many of the weaknesses, and particu-
larly when we have a person with the
background of aviation and the Air
Force, many of the difficulties will be
overcome,

The other important thing that we
have done is to set up this committee
under Shri J, R. D. Tata, who is not
only the chairman of Air Tndia but
also a very distinguished aviator in
his own right, a pioneer of aviation
in this country, and including Air
Chief Marshal Lal, who is Chairman
of Indian Airlines and an aviator,
and the Secretary in the Ministry who
is the Chief administrative man. We
have set up this committec to look in-
to the whole gamut of the organisa-
tion of the Civil Aviation Departmont
and of the International Airport Au-
thority, because the Intcrnational Air.
port Authoritv, as you know, was
created hy hifurcating the Civil Avi-
ation Department. I myself feel that
the whole structure of this Depart-
ment vow is ionding to be obsolete
It was a d-pariment s~t un by some-
body in the R-ilish davs and it has
ecome down to us in that form

SHRI JYOTIRMOY BOSU: Tor 25
years he has bheen sleeping over it

DR. KABAN SINGII: I think. there-
fore, that u frosh look <o 1o mvrom,
keepmg 1n v o the requuement of
avintion Awvration, as you Kuow, ‘s
one of the most Aynamic function
in the world teduy, with everything
changing so rapidly. Aviation tchro-
logy is changing very rapidly. This
committee wil] look intg the problems
of the rapidly changing avialion struc-
ture in our country, and will, I am
sure, laid down some very useful
norms for the future.
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amu I.NDRAJI'I.‘ GUPTA°'
these three wise men not require a
little assistance from other people who
- ~work in'the organisation? -

DR. KARAN SINGH: ‘I entirely
‘agree with what he says. In faet,
I have myself spoken to the leader
of the union in the Civil Aviation
Department,

Instead of trying them up as
members of the Committee, it is
much belter if they take this oppor-
tunity to put forward all the cons-
tructive suggestions they have. 1
can assure you that this Committee
will not funection in a bureaucratic
manner trying to lay down the law.
They will study the situation in
depth, If any suggestions are there
from the emplovees or from the
Consultative iCommittee, for exam-
"ple—this point was raised by Shri
Satpal Kapur and others—I can as-
sure you that they will very grate-
fully take cognisance of them.

SHRI JYOTIRMOY BOSU: We
want a parliamentary probe which
yvou should agree to, unless you have
too many skeltons in the cupboard,

DR. KARAN SINGH: Thore is al-
ready a Consultative Committec of
MPs attached to my Ministry. The-
re is also the Commitiee on Public
Undertakings which ec¢an look ints
it if anything needs to be done.

There are two or three other
things. The queslion of Port Bluir
has been raiscd, 1 think, by  Shri
Samar Guha. When  the plane
flies from Caleutta to Port Blair, it
has rights to land at Rangoon in
an emergency, and also at Car Ni-
cobar. These two alternatives aut
available on the flight. So it is

. Rot as if we are just sendmg it on
to Port Blair without any alternative
" arrangements on the way. Altho-

ugh it does not make a scheduled-

landing at Ra:ngoon now, we do have

_ the technical rights to land at Ren- -
. goon. Ithwnht thwmatm:hnuld-

Ve

Would

i M"_":._-'
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be élarified lo-t then l:n m.v Wrm...
imprenlon.

- BHRI J'YOTIRHGY BOSU- Khm-
ly cover the mu we rliud ‘.

DR. KARAN SINGH: With re-
gard to the question of meteorologi~
cal minima, it is not correct to say
that instructions were issued only -
after the crash. Instructions for
strictly observing the laid down
weather minima were issued on 15th
October 1971 and they were again
repeated in March, 1073,

SHR] JYOTIRMOY BOSU: But
never observed in practice.

DR. KARAN SINGH:
June 1973, instructions
repeated.

During
were  again

Shri Jyotirmoy Bosu has gone on
record as saying that my Party has
made Rs. 50 lakhs or something like
that ip planes purchase, This is
the first time I have heard about it.
1 would like wvery strongly to re-
pudiate the suggestion (Interrup-
tions).

SHRT PILOO MODY:
know about it
pudiate it?

You do not
How can you ve-

DR. KARAN SINGH: There are a
number of other very valuable anid
valid points raised, but I do mnot
think it will be possibie for me to
cover them all. For one thing, the
ITouse has already sat late.

I did not wish to inject any per-
sonal note into this debate at all, vut
as some of my very good friends
have referred to this questions of
my resignation on an ecarlier ncea-
sion—Shri Indrajit Gupta, Shri Patel
arid somc other members of the
Opposition have particularly ‘tried to
go out of their way and into my
personal - problm-—l wish to say &
few words. As ﬁhnwmnesh Gonwl-_*h‘
mi hap said, my res on _
Avro inue wu nat ‘oyer. ‘single
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crash. 1 had in this very -House
Stood up and defended the Avro as
an airworthy and safe plane. It
was controversial and I had stond up
and defended it. When the plane
crashed on a training flight with
only three people on board, with one
of them a check pilot in commard,
I assumed that there must be some-
thing wrong with it and that, there-
fore, I had misled the House.
Therefore, I immediately offered to
resign. But if I may take the House
into confidence, within 24 hours 1
started getting reports that in fact
the likely cause of the crash may
have been the fact that the pilot
had taken alcohol. I could not say
anything subsequently because I had
set up the Allady Kuppuswami Com-
mission and therefore could not rass
any judgment. But within 24 hours,
to my horror, I realised that the
crash bad probably nothing to do
with the plane’s airworthiness but
was because of the pilot having ta-
ken alcohol.

SHRI PILOO MODY: Are
now recertifying the plane

DR. KARAN SINGH: No, that is
being gone into by Prof. Dhawan in
a very intensive and thorough way,
and that will be the definitive re-
port on it

you

I will only say that somebody
mentioned a possibility of clinging
to office. I have had occasions to
hold public office unbroken fur cver
24 years from the age of 18 and I
can assure the hon. Members tihat
public office as such has no g araour
for me. Also, I think I have imbid-
ed enough of philosophy to realise
that political power in its very na-
ture is eveanescent—here today, gone
tomorrow—-and that the only real po-
wer that is worth cultivating is the
power of inner spiritual growth and
integration. So, there is no problem
as far as that is concerned

But I would submit that there have
been crashes all over the world, and

349 Discussion on Report on SRAVANA 18, 1895 (SAKA) accident te 1.A. 350

Boeing on 31-5-73

if, for every air crash the Air Minis-
ter has to resign, for every rail crash
the Rail Minister has to resign and for
ayvery rcad crash the Transport
Minister has to resign, then, as far
as that is concerned, it is imwvossi-
ble. I do not intend to run away
from imy responsibllities. I  have
no desire, as I said, and I have no
craving for clinging to office at all.
in fact, if anythiny my probiem is
the reverse. But I would like (o
tell the House.... (Interruptions)

SHRI JYOTIRMOY BOSU: You
are running away from the issue,

DR. KARAN SINGH: Mr. Bosu, I
have listened to you with great at-
tention. Please listen to me. i
wounld only say this. As long as I
am entrusted with this portfolio, it
is my responsibility to set awiation
right. May be I am guilty of one
failing which some Member: have
mentioned, that I have perhaps not
been as ruthless as I should have
been. That may be, I do not know.
It is very difficult to judge oneself.
But one point I must say. I huave
always been a great respecter of
the autonomy of public sector cor-
porations. For me, the autonomy
of a public sector corporation is not
just a convenience. It is sumething
which I consider to be central, and
one of the reasons why I have been
reluctant to intervene on many oc-
casions is because I did not want to
impinge upon the autonomy of the
public sector which, to my mind, is
a very crucial thing.

I have taken steps, very far-rea-
ching steps, to look into the depart-
ment an the two air Corporations—
It is my responsibility to see that
whatever deficiency could be re-
moved are removed., Nobody can
guarantee that there wiil not be air
crashes. Even in the most adwvan-
ced countries of the world the United
States, the Soviet Union, West Ger-

many—air crashes continue to take
place. (Interruption). There are
a large number of factors which

are involved in that. But, as far as




1 Pyr.imal Explanation
83 ' by M.P.

[Dr. Karan Singh)

it is humanly possible, it is my res-
ponsibility to see that the deficien-
oles are removed. I can agsure the
hon. Members of the hon. House
that whatever possible that can be
done within the lLumitations of our
resources, both financial and human,
will be done in order 1o improve
the situation,

SHRI JYOTIRMOY BOSU: Dr.
Karan 8mgh, I want to say once
again that you want ‘0 run away
from the main 1ssues. You have
not covered any of the points rais-
ed by us, because you have got too
many skeletons in your cupboard.
You were talking of the future; not
of the present and the past It does
not make any difference to us

(Interruptions).

MR, DEPUTY-SPEAKER: Order,

please,

19.14 hrs,

PERSONAL EXPLANATION BY
MEMBER

SHRI BHAGWAT JHA AZAD

(Bhagalpur) Sir, under rule 357,
I wish to make the followirg per-~
zonal explanation

A section of the piess Like Patriot
and Nav Bharat Times hag publish-
ed a distorted version of my parbi-
cipation 1n the Lok Sabha on 8th
August, 1973. The Patriot dated 9th
August, 1978 has published on page 9
ag follows:

“He"—meaning myself—"gaid
he wou'd in return challenge Mr.
Bosu to prove his chaige that ‘my
leader’ (Mr L. N. Mishra) has

AUGUST 9, 1973
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toppled the Kedar Pandey Minis-

try in Bihar with the hein of

money beags.”

The Nav Bharat Times, on Oth

August, 1978, has also published at
page 1, as:

@ ¥ fodlg € sofada g W
ot 2w g f5 ag wwar mdm
garfuia % f5 B ¥ (ot wfew
araan fos ) g1 £t faet § g
Far< qiF gewrL F1 firer fony

As is evident from the proceed-
ings, T did not mention any such
thing even remotely 1 referred to
Shr1 Uma Shankar Dikshit as ‘my
leader’ Shii L N Mishra 15 my
colleague and never my leader

These scrtions of the press have
put in my mouth distorted version.

I hope they will publish  suitable
contradiction
MR DEPUTY-SPEAKER I also

had the occasion to go through the
proceedings this morning I <o not
think there was anything anywhere
i the rccord in indicate that Shn
Bhagwat Jha Acsad has made ‘hus
kind of statements a, 1epoiled n
these papers It is quite possible
however, that the papers might have
misheard him 1n the din and confu-
sion, and we woull expect that they
would publish a .wutuble correction

19.15 hrs,

The Lok Sabha thin adjouwrned
till Eleven of the Clock on Friday,
August 10, 1073/Sravana 19, 1895
(Saka)

—
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